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... 
LEGISLATIVE ASSEMBLY . 

• TUIJ.day, 30th January, 19/43 . . . • • • 
The A8liembly met in the Assembly Chamber at Eleven of the Clock. 

Mr. Presid(!J1t was in the Chair. 

STATEMENT OF GOVERNMENT BUSINESS. 

The 1 1 ~  _ KalcollD BaIley .(Home Member): We have pro-
ceeded further WIth the allotment of bUSIness. Honourable Members will 
find- that Thursday's list hal already been distributed. to them. We 
ilropose to ~  no meeting on Friday. On Saturday we propost' hI atilt 
that the Report of the Joint Committee on the Workmen's COlcpt'fl3ati:m 
Bill be taken into consideration, and we anticipate discussion on this im-
portant measure will also occupy UIJ again on Monday. Qu' l'ut.:l1oday WI' 
assume t'lQ1: r~. will still be some disou,sion left over OIl ihe Workmen's 
·Jompensation Bill, and after that we shall proceed with the furLhi'r ceo 
l'idf'·rat.c:n (;f f·he Criminal Procedure Code Bill. On Wednesday ~  shell 
again proceed to the consideration of the Criminal Procedure Code. On 
l'huJ'Rdny there wi.] be discussion on the private Resolution r r ~ 
(.'Qmpany Ver8U8 State management of Railways: I shall subseqllentlv 
announce the business that is fixed either for Friday or Saturday following. 
On the following Monday we propose to again oonsider the Crimin", , Pro-
cedure Code Bill and a.1so on Tuesday the 18th. Wednesday is a public 
holiday. On Thursday the 15th we propose to oonsider the ResolutioLl 
regarding the Filoal Commission's 'I'8OOmmendations. 

Mr. T. V. Seah&Jb1 Arfar (Madras: Nominat·ed Non-Official):. May 
I know, Sir, with rejlard to the business OD Thursday the 8th, sup-
posing the Indianisatlqn of the Army question is concluded, will som:.l 
other Resolution 1:)e alIowed to be brought up on that day or is the whole 
day to be given' to that question? 

The ll.onO}Pble Sir Jl&lcolm Ilalley: Thul'Bday. the 8th, Sir, is 0. 
public day, wliich we have given up for the consideration of the question 
of Company ver8U8 State management of Railways. I thidk it is un-
likely that we should be able to ta'ke imy further business on that day. 

Sir Deva PruadSarv.aclhibrJ (Calcutta: Non-Muhammadan Urban): 
And will that be on 9. Government Resolution ?-Compsny ver8UB State 
management of R ~ .  

The .oDourable Sir Malcolm 1l .. 181: It is R Government day but we 
have· allowed a private Resolution to come fo"'ard on that day. as it is a 
mRttcr of great im_portanceto the Assembly, and the Assembly Wlll. remem-
ber that they asked that I should bring this on as ~r  as. pOSSible. 1 
may ~ \ . of COUTBe, that it was open to UII to Uge thiS pubhc day for II 

~  of our' own, but, RS It private Reaolotion had. been ~ . 0:: 
the Rame81'.bjeet· we ~  ins\ead· to. take ~ opporiunlty of dISCUStilDg' 
it. on that duy. I' . , 
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MESSAGE FROM THE GOVERNOR GENERAL. ... 

. Mr. Prea1deDt: .,1 have to acquaint the' Assembly tbat I have received 
II Me,;sage from HIS Excellency the Governor General: 

.. 111 pur.uance of ~  provi.ion. of .~  •• ection (3) of .ection67 A c!t' 
the ~r ~  of IndIa Act! I hereby d,reot that lke head •• o! o;,;pendl-

r~ .'peclfied In that .ub •• ~  '!'aLi be open ~ di.cu"ion b" the Legi.-
latlve A .. embly when tl,e FmanClal Statement II under cOnl,derati". 

(Sd.) 'BEADING, 
Governor General." 

The Assembly will n. ow resume consideration of the Report of the Joint 
Committee on the Indian Jd.iDea· Bill. 

• THE INDIAN MINES BILL. 
Mr ••••• lOlhl (Nominated: Labour Interests); Sir, I beg to move 

the following amendment : 
.. That to claule 23 ihe followinl' lub·c:iaUIB be added i 
• (d) for not. more than U houri in • day' ... 

I will take the latter part of my amendment separately. Sir, t.he evils 
·;vhich my amendment seeks to remedy are the evils of long hOUfS of work 
in one day. By the Bill we have provided tihat there should beM hours 
()f work in a week underground and 60 hours of work on.the surface. Sir, 
by providing merely a limit for the week's work we do not stop the ~ . 
()f the long hours of work. As a matter of fact, it W88 admitted during 
the discussion of the WOUl'S of work for the week that the workmen in the 
mines do not work generally more than 64 hours a week at all. Therefore, 
when that' limit WBS placed, it was no1r placed toremoveey evil because 
-the evil of the long hours of work in a week did not exist at all. That 
limit was placed in order to satisfy the W,ashington Convention: thlit is 
:aU. But, even when you hAve a limit of 54 or 60 hoUfta week, you do 
not 'prevent long hours of work during the day. U ~ quite posaible thllt 
-the 54 hours may be worked in three days of 18 liouni.Sir, it is not ~ 
exaggeration when I say that sometimes people do work for 18 hoUl'S :& 
ods)' in the mine and finish their week's work in that way., As &' matter 
()f fact this has been admitted both bJ' Government f!.Jld my Honourable 
friend, Mr. Sircar. 

1Ir ••• 0, SJrcar (Bengal ;,; National Chamber of Com.nerce): I did 
"Dot admit it. ' 

Mr. B. K. ~  He says he did not admiHt. 'Sir, he at least.admits 
that there are not more than 54 hours in a week and he also admIts that 
these people do not work for more thanB or 4 days in ft week. After 
"'orking for 8 or 4 days these people go home. Sir, if these people work 
for 2 or 8 days or at most 4 days nnd finish the week's work whieh i .. 
~  54 houn' work, I think I am right in saying iIlst the people in the 
nJines must be working more than 18 hours and even sOmetimes 18 boUl'S in 
t\ day. My Honourable friend, Mr. Sircar. may r ~ . to admit the fsct 
which all the stune exists. How does he propose to dlVde the work of 54 
hours in tht-ee Of four days' timeunleas the people work for 18 hours a.r 
at least more than 18 hours a day? 

. If my Honourllble friend, Mr,Siroar, andJihe Government ~  
that people ,do not work even for 54 hours a week, I can W1dentand ~ 

tl8'70) • 



TO: llfDIAN KINES BILL . 1611 • 
13tt if they say that the people do not work for 54 hours, my' contention 
iii, why did they not accept the amendment of my Honourable frien·l 
that there should not be more than 48 hours in a week? If people do 
dot work more than 48 hours in a week why should they object to the 
\mendment.? As a matter of fact people do work more ~ 48 hours. 
'I'ht·y ,,'ark 84 hciurs ~  therefore the 54 hours' limit WIlS accepted. Sir, 
this evil is not imaginary. Nat only people work, up to 18 hours in ae ds y 
but sometimes .0. large number of people remain in the mine for the whole 
day including llight and for daYIL together. Sir, I do not wish to request 
the House to take my word unsupported by an authority. I therefore 
r-ropose to read a sentenoe from the latest report of the Chief Inspector of 
:Mines. The Chief Inspector of Minell in his latest :repol;1; says: 

.. 'rue practice of aleepin, unrlerrround is only too common althou,h it is usually 
torhiddl\Jl." 

(An JIonour4ble Member:" What does • sl,eeping , mean?") 
•• Sleeping " lDeans spending their night. Sir, all a matter of fact, peopLe 
-cannot but do that. Both Government Rnd my Honourable friend Mr. 
Siroar will admit that they do not make provisioll for the housing of aU 
the people who go to work in .the mines, and if there' is no provision of d 
residence on the surface, people do not mind sleeping underground anll 
go on working as long us they can work. Both Government aUfI 1~  
Honourable friend have udmitted ~  fact that a large number of people 
(lome from their village to the nUnes . 

.... X. O. Sircar: I rise to. a point of order, Sir. I did not say that 
they are not provided with housing accommodation. What I said was thut 
people ooming from a. ~  of 5 or 6 miles do not go home e"ery day. 
They go back llOme after their work 1s over. 

Mr ••••• lolhl: Sir, my eontention is that all the people "'bo work 
on the mincs have not been given residential quarters in the mines. Are 
there residential qURrters in the mines for all the people thtit work there? 
Again, there are a large' number of people who come from 'the villa.ges ,i,,, 
work on the' mines. Do you !;DeRD to say these quarters bave been built 
lor not being occupied at 811? As a matter of faot, a lArge number ~  

~  have not got sufficient residence on the ~  'l'herefore 0. large 
number prefer to go on working from one morning to the next morning, 
having practically little rest, sleeping somewhere and again beginning 
work and finishing the 54 hours for the week. This has been going on 
for a long time and the remedy thRt we have proposed in this Bill is no 
remedy for that evil. We simply propose that there should be 54 hours 
in a week. That is no remedy for stopping over-work during one day. 
Sir, the evil eRects of the long hours of work in a day are both econom,ic 
as well ,as from the point of view of health. If people go on working with-
out sound sleep and without sufficient rest in the day for three or four 
days continuously, their health ia bound to suRer. Again, from the econo-
mic point of view, neither the workman gains nor do the employers gain. 
The workman has to work 54 hdurB in R week. If he '\forks these 54 houl's 
'after taking suffioient rest at intervals, I am quite sure he will be able to 
prOci,,!Cle more dunl¥, the ~  ~ \.  if ~ works those 54 hours without 
1Iufficlent r ~ . r ~  same pOint ~ 'V.lew the employers also do not 
gain very ~ Neither do the employers gain 'by this practice nor do 
'the workmen gain economically. Fro.m" the point of v'ew of the health 
of the workmen there is'" great loss. Thus, ,tibia ,practice of working 
without any limit of rest during. the day iB harmful from ~  P?intB 9.f view. 

A 2 



~  LBOISLATJVEABlBMBLY. [80TH ~ . 1923. , 
[Mr. N. M. oloahi.] 

It that is so, I should like to know what the objections are which Govern-
ment or my Honourable friend Mr. Sircar may take to the proposnl which 
1 am making, namely, that there should be a limit of work for the ~ . 
I propose that the limit should be 11 hours of work. ~ r  I have 
prqposed the limit ·of 11 hours not becau8e I feel that B smaller limit 
ill not desirable, but because I want the support of ~  whole House if J 
ean gain it. I have particularly kept the limit at 8uch a high figure as 11 
hours sinlply .beoQusa I want to carry, if p08sible, the whole House with 
me. Now, Sir, what oan be the objections to thi. proposal? My Honour 
able friend Mr. Chatterjee yesterday sBid that these people working on 
the minetlmust work decent hours of work. I ask him whether he 'Mil 
tuke objection to my proposal of 11 hours on the ground of decency. I 
hQpe he will not. Neither will my Honourable friend Mr. Innes nor my 
Honourable friend Mr. Sircar will take objection to my proposal 00 t,h .. ~ 
grouodthat 11 hours' work is not a decellt amount of r~. 

Then, Sir, there were some objections taken yesterday to the proposals 
for the week's limit of. work on the ground that the elU1linga of the work-
IIlen will suBer. There cannot be any objection to my proposal eVl!n from 
that point of view. I do not propose that the total week's work should 
be reduoed. Let the total week's work be of 54 hours. I only propose 
that th.ia 54 hours' work. should be DlOnl evenly and fairly distzibuW. 'In-
stead of people being allowed to work 54 hours in 8 or • days' time, I only 
tJropose that these 54 hours should be worked in 5 or 6 days' time. There-
fore, from the point of view of the earnings of the workmen there cannot 
be any objection to my proposal. Then. Sir, what can be the other objec-
tion? The objection which either the Govemment or my r ~ 
friend Mr. Sircar will take is that of the habits of the people. It is said thllt 
those who work on the mines belong to some olass of people 'who ha\'e not 
got regular habits of work. They are the SanthaIs or some such people, and 
their habits of work are irregular. They will not be trained, they will not 
be diseiplined to regular work. That is the main ground on which objec-
tion can be taken to the proposal which I am making. Sir, I .would like tIl 
know from my 'Honourable friend Mr. 1nnes or aDy supporter of his 
whether this objection of the habits of the people was not taken whenever 
there was a proposal for regulQting the hours of daily work. I want to 
know whether. when the Factory Act was discussed and when the limita-
tion of the hours of work in factories was discuuecl for the first time, 
objections were not taken on the g1'O\}Dd that the habits of the people in 
India ditJer. ~ only that, but even to-day. those who have aD oppor· 
tunity ot speaking to people who employ a large number of people in 
factories in Bombay, not the Santhals of the Central Provinoss or Bihar, 
but in Bomb.y, will always hear complaints that the habits of the people 
prevent their reduction of the hours of worl[. So this complaint about 
the habits of the people is' not a new ~ . It ia an old complaint, and it 
has been brought forward not only in India but in all the countries of ~ 
world whenever there was an attempt to limit the houra.· of work for the 
da,y. Therefore, there is nothing special in this ~ ~  which the Gov-
cl1lJDent" propose to take. As a ~ C . ,It 1S feared that people 
l'.'ork longer, ~ r  and they _are . ~~ ;al80 ~  b,eoau8e we ~  ~  
make aD. ~ to regulate tb81r hfe. It 11 ,De6et1sary tbatthelr life 
mould lie regulated·, ~ because. it is neceseary to do eo., the ~ 1  legis-
lation has ~ ~  ~  ~ . If tbere ~  people .~~~ lay, ~  
:ihould we lilDlt, why sH'ould. .r ~  the life of toe ~  cIas.es • .. ..... ' 



• • TUB DrDIAN MINZS BILL • 1673 ... 
my answer to them is that they are too late in the day. '.I.'he principlo 
that the hours of ~ r  for the working c1&8ses should be regulated has 
b,en accepted by this ~ r  ~  Government, asweIl as by th03 
'ihole world. Therefore if they say we should not interfere with the 
libetty of th, working classes, I say they are too late in the day, 

Then, Sir, when this question was discussed last time and even yelltiet-
day, it was said ~  I have no personal experienoe of the mines in India. 
Sir, I admit this diaadvantage and I regret'it, but I want to know how my 
Honourable friend, Mr. Innes, who insisted upon visiting one mine before 
hl' introduced the Bill, and my Honourable r ~  Mr. Chatterjee, who 
insisted upon visiting a dozen mines,-how did they leam by merelY 
visiting thele minel once or even a dozen times the' habits, sentiments 
Qnd the feelings of the working olasses I Is there anyone here who will 
believe that ~ is possible for suoh high officials as my Honourable friend, 
~. Innes, and my Hon.ourable frien.d, Mr. Chatterjee, ~  simply going to a 

mIlle, to learn the hablbl, the sentlments and the feelings of the working 
olasses? Sir, I do not myself believe it and I do not think there will be 
anyone here who will believe that by their going there they had learnt 
the ~  the feelings And the sentiments of the working cl88ses. .I 
therefore feel that I am not at a greater disadvantage than they are in 
this matter. 

Then, there is another point of 'view from which Government is likel.v 
to take objection to my proposal ~  is this. Yesterday, the Honourable 
Mr. Innes said that this proposal and any other proposal for limiting ~ 
daily hours of wor'k will be impossible of supervision. Sir, I want to 
know from the Honourable' Mr. Innes and 'those who 8upport his view, 
if it is possible for the Inspeotors of the Government to enforce the rule 
regulating the weekly hdurs of work, it is equally possible, nay, easier to 
enforce the daily hours of work arid to see that the daily hours of work are 
rroperly observed. I want to know how any Inspector is going to see 
whether a man has worked 54 hours or more without finding out Jlow mueil 
the man has worked dUring one day. If he has ~  ~  out the weekly 
hours of work, he has to find out the daily hours of worK:, Therefore, it 18 
no more difficult for an Inspector to inspect mines for. the salte of this 
nIle, for the sake of the rule which I am proposing than if he oould inspect 
the mine for the sake of the rule which· the Government has already made. 
Therefore, there is no more difficulty from the point of view of supervision 

Sir, it was said· that· when I made these proposals I have not had the 
ndvRntage of the advice of. such experienced people as the Factory Inspeo-
tors, and especially the Chief Factory Inspector who has got. great expe-
rie.,e of this mRtter. It was said so last time.- Sir, I again- say that I 
fun !It R R \ ~ . I have not got advisers who get salaries which 
the Chief lnspeotor at Mines gets, but it is quite possible for even a humble 
maD like myselt to get some adviier who knows the oonditions in mines. 
But, Sir, I should like to know from the Govemment-I ~ they hl\ve 
rot the adTRDtage of the advice ·of the Chief Factory Inspeotor, Dut whether 
they follow the advioe of the Ohief Factory Inspector, that is more im-
portant than having his advice at their hands .. S!r. in r ~ ~  tell the 
House how the ~  of India follow the advlC8, the opInIons of the 
Chief Factory Inspeof;or; Ipropole to read one more passage from the 
latest report of· the Chief Factory. Inspector. I am lOrry I have to reat! 
this passage from .~ .. Times ,01 India." (Mr. N. O. Biroar: .. Ins-
pector of Factories r ~ r ) . Mines, I am sorry ~  I QOmmitteti 
th.t tnistab and I..am. very gla4 iihaiJ"m:fl HOJlourable 1r ~  ~  oorreoted 
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[Kr,N. M. Joshi.] . 
me. I Bay. Sir. I have to read .the paaaage from the .. Timell of India •• 
as the HOQourable the Home Member has refused to give us free oopi_ 
of the reports of the different Departments. This ia the paaaage: I • .. The practice of lIleepinl lInderfl'OoInd is only too eMIlDioD.: althouIW it il uwally 
forbidden. Tile institution of replar .hifts would r~ this an. maoy mao_.era 
woula welcome a statutory replation of hours of labour. ~ are .at pr8l8llt deterred 
from regDlating houri by the fact that minerl would probably relent the enforcement 
c.l the regulaliolUl and leave their mitJea for otber mine. wbere IUch regulations were 
not in force. WIIl't" the hourI of labo.!r regulated, . many difficulties in respect or 
5upervision would disappear and the efBciency of inlpectio"n by oIicials wouJ4 -increa ... " 
That is the opinion of 'the Chief Inspector of Mines. namely, were th.,· 
hours of \abour ~  many difficulties in respect of aupervision WOUld 
disappear; not only will there not be greater diffioulties of supervision, but 
the difficulties of supervision will disappear. That is the opinion of the 
Chief Inspector of Mines on this point. Sir, I want the House to· see 
that when the, Chief Inspeotor of Mines talks of the regulation of hours • 

. he is talking ~ W. ~ regulation of the weekly hours, but the regulation 
of the daily hours of work. This is olear. from the fact that he is. at the 
beginning of the parugl'aph, mentioning the habit of sleeping 
underground. Moreover. not only does the, Chief Inspector of 
Mines oonsider this practice desirable, but he says that many manage1'8 
also consider this practioe desirable. Therefore. the only·. diffioulty 
in their way is that they feal' that ijte miners may llot like this regu-
lation. It iatrue that the miners will not like the regulation. Nobody 
likes any contro.l, nobody likes anyfegulation when fint introduoed. But, 
Sir. the Government has got experience of regulating the ho\1l'8 ~ work iA 
other directions. They have regulated the hour", of work of people who 
were not in the habit of ha.ving their hours of work regulatea in the fao-
tories. People naturally would r~  in the beginning, but I atD sure 
the working classes would take to it if Government once introduced this 
regulation. The reB! diffioulty in intro,duoing thiaUmit voluntarily is that 
when one mine introduoes such a limit the mine ~ is afraid he wouH 
lose his labour, and the labour might go to some other mines. Thert'.forfl. 
this regulation cannot be introduoed voluntarily. It can only be introduced 
bv legislation. That is the opinion qf several-managers of the minetJ. 
That is the opinion of the Chief tnapeotor of .Mines. I hope. Sir. the Gov-
ernment will follow the advice of their Ohief Inspector in this respect. 

Lastly. I would only like to My one ,or. two words to the Members of • 
tbis Assembly. I have specially made the amendment so moderate, putting 
the dally hours of work at suem a high figure aa 11, beoause I want 1.&>. 
make the principle of the J"egu1ation of daily hours of work reoogn1eed ... 11 
there is any Member here who can show any other way of getting the 
same principle recognised. I man be only too glad to &Coopt his sugges-
t;on. If there be any Member here who makes Q proposal that the 11 
hours of work should be increased but we shall recognise the Prinoiple ot 
ihe limitation of the hours of work, I shall serioU8ly consider tha' proposal. 
llut what I want the House to do is that this principle of the'regulation 
of &aily hours· of work should be reoogniaed. 

Sir. there i. one point ·on which I ahould like to ~  befOl'6 .1 finiah 
and it is thi.. Membert of the HOUle are likely to be told by Government-
that the LoCal Governments hBvenot· been consulted, I repeat ·my yee-
trrday's argUment. L*l Government; . ~  tllat this ptlDt. ~  
bA discussed if they had ~ 1  that took place ·lD the 
Simla Sestriop OQ ille ;apP.;{ntmefttof ttie Jomt OOtnmitte.. If theLOGA! , 
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Governments and the mine owners have not considered that point, it is 
not my fault. 'l'he Ylmlben al80 may be· told that as Government Ilre 
~  to this ameodmentGovernment may withdraw the Bill and therd 
ll'Il.Y be diJlioa.lti.es. The Bill may be at loollt postponed. Members nee.l 
Ilot ~ any Sear. on that soore aiRO. ~ Bill is going t<t come into 
(,lperation ~ the end of July 1924, 18 months from to-day: So,··if Goe;ern-
ment wants tb introduce any modifications they like, they din do so. There 
will be no postponement of the Bill at all because the Bill Will come int.o 
operation from July 19:U. 18 months from to-day. There is no likelihood 
of any delay being caused by our ,aooepting this amendment. I thereforo 
~  that the Members of this Aasembly by a majority will accept my 
-.mendment. 

'lhe 1E0001Il'abl. Mr. O ..... b .. (Commerce and Industries Menlber): 
Sir. I wish first to take up some points which Mr. Joshi has raised against 
me. He first admitted that he himself had never been to the coal nelds 
Bnd had never studied the conditions of life in the coal fields. He then 
asked what advuntngc Mr. Chatterjee and myself had gained from gOillg' 
to the coal fields n,nd making r ~ there for ourselves. He pointed out 
that in the course of a visit or two one cOl,lld not enter into the feelings of 
the labourers in the mines. Now Mr. Joshi ~  Jllade one mistake. My-
friend. Mr. Chatterjee. here has not only visited in his capacity as Secre-
tary to the Government of India in the Industries Department many coal 
fields but he hils spent many years of his life in thoscfields. He tells 
me that he lived there for .. many years as a child and therefore Mr. 
Chatterjee may claim real acquaintance not only with the conditions of life 
hut also "ith the feelings of the labourers in the field and. as for my-
self. I possibly a.pproach this coal problem from a point of view which is 
perhaps wider than that of Mr. Joshi. }lr. Joshi stands before this 
Assembly as the representative of a class. He asked this Assembly to 
consider clMs interest only. We on the Government Benches ha.ve ~  take 
other points of view into account. We L ~ to consider the effect of any 
legislation which we may PBSS upon the country 8S & whole. I would ask 
the House to remember that this legislation which we are dealing with 
to-day affects in B very peculiardeiree the most important industry in all 
India. Coal is the life blood of Indian industries. Any hasty legislation 
Bnd any ill advised legislation which we. may pass must ~ the ~  
disastrouB effect. It may send up the pnce of coal for every mdustry m 
India. It mM' even hll'/e the result that there will not be enough coal to 
go -round Bnd 'I ·hope. Sir, that tho House will hear that 'fact in mind. I 
speak with some experience of this matter. For the last three years one 
of the most constBnt anxieties of the Government of India has been the 
coal position of India Bnd I do hope that the siren voice of Mr. Joshi will 
not lead the House to adopt measures which will make an already diffi· 
cult position much more diffioult. Mr. Joshi then asked why it was thl.!.t 
we did not adopt the advice of the Chief Inspector of Min,es. He read an 
extract from the Chief Inspeotor's last Report. In that extract the Chif'l 
Inspector BBid that not only he but many mine managers in the fields 
were strongly in fal0ut' of ~ system. of tiliifts. Sir. the Chief Inspector has 
been consulted in every line of this Dill. The Chief Inspector, as Mr_ 
Joshi well knows, was present at the meetings of the Joint Committee and, 
Sir I ha.ve assured myself that the Chief Inspector, Ilowever mueh he 
may be in favour. of .8 tlf"em ,of shifts, is quite satisfied, that it is ~~ 

, possible eithei' to Introduce a ~ ~ systeall at present or ~  ~ . dally 

• 
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limit of bour. . I have &lao .. ti.a1ied myl8lf by meetiilg many of the lead-
ing mine managers in the coal 6elda .(Imd I uyhere and·Dow that I hav. 
never ID4tt a moreenlighteDed eet of men), that these men are tmtirely in fav· t 
our as we are all in favour, of a system of ehifts if ii O&D be Intapduoed, a;ut 
depr'V3&te any immediate statut.oJy·. impolition of tha. .ystem ofahifts. 
Then, Sir, as I ~ when this BiU ·waa cti8cuaeed last Sep"mber, not very 
10l)g ago we had a committee ~ inquired into the whole question of labour 
in the fields. That comIIlittee ,also referred to thia question of introducing 
the system of Shifts. They admitted that many mine managers in their 
evidence had said that what the ooal fields really wanted Was a ayatem of 
shifts but they went on to say they were afraid that it was premature to 'in. 
troduce such a. system by legislation and surely, Sir, when we appoint a reo 
r ~  ~  of this kind we must attach ~  to ~ wOlds. 

As I 881d, I entirely l\glee that we l'ould not con("r a greater beneut 
upon the coal field than if we could aalist mine managers to introduce 11 
system of labour by shifts. Hut 1 deprecate att,\lmpting' to do so before 
the time is ripe and· I think the best way ot dealinrr; with t.hat problem 
would be to deal with it in the same way 89 we have dealt with the equally 
difficult problem of women labour. That is when we address Local Gov· 
ernments in the terms of the. Joint Committee's Report on the question 
whether a time limit could not be given for the employment of women in 
the fit)lds we might at the same time coDiult them as to the poslibility 
of setting a time limit by which a statutory system 'of shifts should be 
introduoed throughout the fields. That I think will be the wisest and the 
best way of dealing with that problem. I am not in favour at this time 
of impoaing 8 statutory limit of hours. I think, Sir, no one can aeouae 
us of being reactionary in this Bill. We have made in the Bill some very 
real advances. We have for the first time prohibited the employment of 
children down mines. We propose, if the House will agree, to prohibit 
even the presence of children in the mines and that will inevitably reduce 
the number of women who go down those mines. That will reduce the 
Jabour population in ~ mines and .this Honae hall got to remember tbl1t 
the real difficulty which confronts every coal manager in India is the diffi· 
culty of getting sufficient 'abour, I HQY, that those meaaures are suffi· 
cient for the present •• nd I am not in favour of going further and at this 
moment imposmg 8 daily limit of houn. We have imposed a weekly limit 
of .houn. ~ r. Jushi asks what ill the difference between a weekly limlt 
and a daily limit. He lIay!: 

.. If you are ple,pared to enforce a weekly liinit, why can you DOt. equaUy enforce 
R dRily limit." 

Then he went on to say that the reason that he wanted a daily limJt 
WRII that he ~r  wir.hed to enforce a principle. Now, Sir, that is thl3 
Yet"\' reason whv we have begun by imposing a weekly Irmit. We want 
to enforce n principle, but I do not say and I have never claimed that that 
weekly limit is going to make any material difference to the amount of 
hours' work in the fields. To the best of my belief, ~ r  do not work 
54 hq.urs a week below ground, but we think it importa.nt that in this 
Bill -';e IIhould recognize thl! principle of a. weekly limit of hours. I . may 
RIlV here now ·'that I would not have ;ncluded that pr6vision in the Bill 
had I thought that the enforcement of the provision would disorganir&e 
Inbour and the miners and would involve many prosecutions of mine· 
rnanagen for infriJtkement of the rule. But it.is. different with the d.ailY 
limit. Mr . .Toshi, all be sald, wisheL to impolle 8. d"uy Umit merely to reoog. 
nize the prlnoi»le .• My fear ill tha.t if you impose a daily limit, it will not be , 
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pMilible ~  all to enforce it without B very large increas6 iJ'l the inapeCstins 
staff, and eve'll if "'e did make that increase in ~ inspecting staff, and did 
~ to enforce the limit, it would mean numeJ'ous prosecutions and ~ 

~r .  the whole of the coal fie1d" labour. We have got to con-
~ what ftlte conditions oftBbour on these fields are. The men do not 

go dawn at any stated. time of the day, they do not come out at .any 
stated time of the dRY. They are not paid by time, they are paid 
by results. Labour in theflelds is R lnbour under.' small raising 

r ~r . The labourers go down ~  they like. They cut coal, they 
lJUt it Into the tubs, (Ind they are patd so much per tub.' How, thf're-
fore, are we going to E'nforce a daily limit? As I have said, the whole 
of thelnbour does not go down at the Harne time Rnd does not come up 
Ilt the SRme time. The only way of p.nfl)rcing 8 daily limit of hours would 
be to hElve nll" inspector in each mine, for that inspector to check for each 
man dOl""D in the mine r ~  at what time he went down in the mine 
and whether he hRd exceeded the daily limit. We have been advised by the 
Chief Inspeotor, we have been advised by every mine  manager, that it is 
impossible to dothat,-that the' only way we can enforce this method 
would be to impose a shift system and I have already given reasons why' 
we wish to take the reform slowly. 

Then I wish to point out to this House that it. is not a question of men. 
working 11 hours, 110 day ~ 6 days in the week. Many of these miners, 
especially.in the Raneegunge coalfields, are agrioulturists; they apme in, 
it may be, 6, 8, or 10 miles to the mines. ']'hey live in their villages 
and work in their fields. But they come into the coalfields, they go into 
the mines, they cut os nruch coal as they thi,gk necessary, they rest, 
possiLly sleep, down the ll}ine, and then  they go back to their village •. 
They are not working 24 hours at a time; they are not working all the time, 
for half the time they are sleeping; and when they go back to their' fields, 
they.lul.Ve out 6 or 7 tubs of coal in order to supplement their earnings in the 
fields. ~ House hus got to remember that this is not a question Ilf 
miners ~ clay after clay 11 houn" a day. It is a question of agri-
. culturists conl1ng in and spending two or three days at .the outside, Bome· 
times only 24 hours, in a mine. working as it suits them,-possibiy sleeping 
down the mine and then going back to their fields. Mr. Joshi says that they 
sleep down the mines beciluso houses are not provided for them. He 
has aecused the ooal miners of not providing sufficient house accommoda-
tion. That. oharge, to the best of my belief, is entirely inacourate. 
HOllses,-bustees---are provided by every coal miner ut every mine. But 
people who come in. who live 5, 6 nnel 7 milt'S away, they do not want 
houses; if they slcl'p in the mine, it is ~ it suits them and their con-
venienoe to do so. Now, Sir. I think I hn.ve met most of the points which 
l'Rve. been brought against \IS by Mr. Joshi. I wish this House to remember 
that this is a. vcry important question. I wish this House to remember that 
Government have put forwllrd Il Bill which goes as far I\S they flrc pre-
pared to go. We may b(' MCllsed, I\nd when we come to clause 25 we shall 
be nct'uscd, of having gone too far, but I shall ask this House not to be 
. in R hurry, not to run the risk of dh:;organizing a very important industry 
merely in order, as-Mr. Joshi SIlYS, to enforce n principle, to enforce the 
principle of 1\ daily limit of hours. I have RRid thnt I am quite prepnred 
to consult Locnl Governments whether we could not fix 8 time limit within 
which n system of shifts "\11d be introduced in the ~  fields; and I 

~  the ~  will agree. that  that is .the right way to advance in the 
dirl!otion in WhiCh we all WIsh to go. •  • 
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Mr ••• O. 8Ircar: Sir, Mr. Joshi has said that the miners sleep. 
down below because of want of house acoommodation. I invite Mr. J08hi. 
to go to the coal mines anc;l, see if ~  are not houses for . ~. There art 
house,s, and the houses are now ~  rel?ulnted by the Mw,:s BOArd off 
Health,-:-and in a lew ~  'lIe nuners will get as good houses as mcay 
of llIl would like to live in. There arc houles in the oollieries.iL which the, 
perQlanent labour ~ there are also houses in the collieries, wbich 
are purposely meant for sojourners who oome nnd work lor certain hours. 
and go back. l must tell my friend. Mr. Joshi. thatwhcn he say. ~  
ib a want of houses, thRt we <1.0 not provide houses lor labourers, that he 
must be labouring under a'mistake. Mr. Joshi has said that I said. yester. 
day ~  the miners work for two or three day .. in the wtlek. I never said so, 
that is a wrong statement. Then my friend snys about the habits of the 
pe;ople. I invite him to go to the (lOul mines and see what sort of labour' 
we have ,to deal with. We have 101 ~  of labour, and everyone in tho· 
House 'Can imagine how difficult it is to change the habits of so many castes. 
and creeds, especially illiterate as they are. Then my friend says about 11 
hours' work. I welcome if the labourers will work 11 hours, but as a 
matter of fact they do not. ' 

JIr ••• II • .J0Ih1: Then why do you oppose? 
Mr ••• O. BIrcar: I am coming to the point. As a matter of fact I 

shall be too pleosedif the undarground laboure.r "'ould work ~ only S 
hours, but RS my friend, Mr. Mukherjee, pointed out ye"terday, 54, hours, 
that is 9 hours a day, have been the utmost limit. But BS a matter of' 
fact we do not get more than 48 hours' work. Then about the 11 houl'8' 
I ~  ~ to say thBt as my Hono,!-rable ~  Mr. Innes, ~  Raid, no· 
dally working houts can be fixed untIl the 'shift system can be Introduced, 
and it is impossible at the present moment unless Rnd until we are a bit 
indepeD;dent of the labour by eleCtrifying our coal mines Rnd introducing-
electric COllI cutters. Some of tho miners are resident of villages 5 or 6-
miles away from the collieries. As has been pointed out by my Hononrable 
friend. Mr. Innes, they are also ngriculturi8ts. 'l'heywork in their fields 
in the morning ond go down the Ibines in the afternoon ~ work up to 
such time a8 they please; 80me timE'S they sleep underground and some 
times come to the surface to sleep and go down agBin about 2 o'clock in. 
the morning, work till 8unrise nnd then go home. after which they are 24 
hours off. So, unless and until we are independent of this class of labour, 
and unless nnd until we can ~ r  fuce the shift system, I cannot see how 
it is possible to r ~ a daily system of 11 hours; nnd if the Legislature-
attempts to introduce such a system we shall, I am afraid, lose a good 
deal of onr underground' labour. '1'he HOllse knows what difficulty w& 
were put toiD 1921, having to buy ten lakhs of tonI of coal from foreign· 
countries at a cost of about two erores of rupees over and above what we 
would have paid in this country for ilame. With these remarks, Sir, 1. 
OPPORC the introduction of an 11 hours' working day. 

'kl B&hadar BUIh1 Bohan La1 (Jullundur Division: Non·Milham-
ruadp,n) : Sir, the object of limiting the number of r ~ hours in ';t 

~ to 60 Bnd 54 provided by clauses (b) Rnd (e) iato protect the he.uth· 
and eventually the life of the labourer. But will that ~ !  alone have 
the, de.eired effect if a groedy laboUl'Cr works 18 hours daily for three day. 
conaecutively and takes three iaYflholiday consecutively? It may. be· 
6dmitted without muoh argument ij)at 18 hOl£l work a, day continuously, 
may do much more inj.ury to the,lal-ourer's ,heinh ~ 0 'houn daily w.()J;k: 
for six .days .• Thprefore 'it i. ~ 'neoeuaq to limit the hours of r~  
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•• day than the number of hours in a week. ' Without limiting the number 
of hours work in a day, the limiting of the hours in a week·is of no 'avail. the labourer may become 8 total invalid after 18. hours work in a day or 
~ r 54 hours in three days. Unless such daily work is limited, the pro-

VltftOUS. of clauses (b) and (c) may alllO be evaded easily by the labourer 
working r~  days lmder one mine owner and three days under ~  
mine owner without being detected. Neither mine owner will know the-
hours he has worked with the other. I consider that, even U··'houre work 
ill R allY is elllCL'8sive. The labourer requires at least two hours oft for-
{,repnring his food; that mnkes 18 hours, whioh ~  the whole dtW 
continuolls work during suo:uner and mo",· than the day continuous work 
during winter. Thus 11 hours daily work is too mUch, but as the amend-
ment comes from Mr. Joshi who rl·!>l'eSents laboUT, I am bound to support 
it. 

Mr. B. VeDk&bpatlraJll .(Ganjam cum Vizagapatam: Non-Muham-
lrtadan Rural): Sir, I am really surprised at the change in the attitude of 
the Government of India, during the last decade about .the limitation of 
working hours. It is eBsy for the Honourable Mr. Innes with his persua-
sive eloquence to convince everybody that the key industty, ~ 
would be ruined unless we sacrifice human beings for that purpose. When 
the attempt was· made for the limitation of working hoUrs, in introducing 
changes in the Faotory Act in the year 1905, the Government of India were-
unable to paBB - the Bill, 01' perhaps they were unwilling to pass it. At· 
any rate the Bill was not passed. But subsequently, in spite of the advice 
of the Factory Commission to the eRect that no such limitation. should be-
made-their advice being: 

.. W(' are strongly opposed to any direct limitation of adult workini hOuri, becanse. 
we con5ider thAt there is no neceasity for the adoptiori bf this draltic course, because 
we are convinced that it would cause the greatest inconvenience to existing industries. 
most of which have never worked lanK hOIlI'rl, and beca.se we think that luch a, 
rue:l.sbre would IWriously hamper the "I'owth of industrial enterprile." 

That' is what the Commission said, and most of the ~ r  who re·· 
presented the Bombay cotton mills strongly opposed the limitation of work-· 
ing hours of the operatives in their factories. But in spite of that, Sir, the· 
then Government were more influenced by the humanitarian point of view 
than the industrial point of view. On the advice of the late Mr. Harvey, 
the Governnwnt of India snid, they .. were unable to accept the !'ecom-· 
mendation of the Factory Commission that an indirect method should be· 
adopted for obtaining a limit to the working hours of factories. ,. After 
throwing out the recommeI'dation of the Commission, in' ~ Act XII of 
1911, it was enaoted that ., no woman shall be employed in any factory for 
more thun ele,.,-en hours in Rny one day. No child shall be employed 
in any textile factory for more than six hours in anyone day. And no-
persall shall be employed in any textile factory for more than twelve hours 
in anyone day." Have we not then proceeded any further since the· 
year 1911? Mr. Joshi has asked for the enunciat.ion of a principle admit-
ting the utility.and the necessity of restricting hours of labour. We have 
it already in the Factory Aot. It is bad enough that women are allowed 
to work in mines; it is bad enough that they nre allowed to sleep under· 
ground; hut now ~ r  says that the industry would be ruined if 
we do not sacrifice these men and permit tpem to be employed for over 11 
hours 8 day. Of course it ill easy to Me that it would not betbeir policy· 
to overwork them; but tMa.P. are people whose interestJa. ought to be pro-
tected by othel'B who·knaW' better. It ill opposed to human nature for 
nny pel'8onto work above or, I¥low grot!ld for more thap 11, hours a day ~ 
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Is'it not therefore the bllsiness of the Government in introducing such a 
Bill to limit the hours of work to even eleven houn 0. day'? I therefor." 
strongly support the Honourable Mr. Joshi's amendment and I 'hope ~ . 
Rouse will unanimously agree to that small modicum of merey.meted out 
to the:se unfortunate people in order to improve their condition. 

• .111'. Bt S. Kama, (Bombay Oentral Division : ~  

Rural) : Sir, I belien the quotation which my friend, Mr. Raju, gave the 
House is likely to mislead the HOUle, as quotations very often dq. 'l'htl 
-quotation had reference only to factory labour, which is much more organized, 
where the hours of work are under the control both of the Manager and 
probably of Government. With regard to mine labour, the ,vhole ques-
tion. as the Honourable Mr. Innes has told us, is working and cutting the 
-coal by results. That is ~ most. difterenti.ting ~r b.etween ~  two. 
JJ!If The workman m the DUDeS worka,voluntanly for certaln hours 
• 00.. jWlt as il suits him to produce a particular quantity of coal in 

a particular quantity of time by piece work. 1 have no practical experience, 
I must. admit. of mines, but if it is pardonable to give my practical ex-
perience of .tone quarries. u.. which ma,ter I think I have some experience 
~  I OWD lime stone quarricli of a considerable extent which furnish the 
stone to a large province, and have had exper!-ence extending o,ver Bome 
years), I think it woWd.be paroonable if I give my O\\'D experience rega.rdinG 
the habit. of the people and what they themstllves like". Now, I have 
seen a large number of workmen preferring of their own will and acoord 
to come for work, especially during the hot summer months, not according to 
the regulated hours but even so early in the morning as 4 o'clock, because 
it i. cool. and go on working from 4 0 'clock in the morning SBY till 12 or 
1 or 2 o'olock. as long as they like; not that they work continuously 
·during that time, but they work, for instanoe say for one hoUl', then ~  

rest, then continue to 'Work for two houra, again take rest, then continue 
10 work for apother hour and then take reat until they earn enough for 
the day .. Now, 'When I tried to induce them to give up that habit a.nd to 
regulate the hours both in their interests. in the inte1'88ts of their health 
and in our interest for the sake of supervision, I believe they did not like 
"it. Now. I recognise, aa my friend. Mr. Joshi. 8ays. that there should be 
a daily limit introduced sooner or later. In the abstract I do know that 
that will be to the interest of the workman and to the interest of the 
industry. But as the Honourable Mr. Innes haa rightly pointed out. we 
are now p888ing 'legislation which is of a transitional character and while 
on the one hand we must not be carried away by purely academic ~ 

siderations, on the other hand we mUlt also see that in our enthusiaem for 
regulating labour we do not throttle industries which are for the benefit of 
tbe community at large. I therefore think that those of us who have 
the interests both of the industry and of the labour at heart should not 
support Mr. Joshi's amendment, howsoever good it may be in the abstract. 
l:lr. Joshi brings to bear upon hie disoussions, no doubt, a close study of the 

~  of the labour problem, but a study more or less from the academic-
point of view. I do wish really that he should add to his study a practical 
'experiment, . actual experience of handling workmen, aven half a dozen 
workmen for half a dozen weeks, 80 that he may really see their mentality, 
wbat they themselves like' and what is to tbeir own' real interest and 
oonvenieDce. Looking at it from this point of..... view, therefore, 'and the 
tranAitionai oharaoter 01. ihis problem on the ~  I ihink it woula not 
be practicable at tpie :particular ~  110 intrvduce a daily time limit . 

• 
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KUDIhl Inar Sara (Cities of the United. 'ProoriDces: Non-Mulwn-
madan Urban): Sir. I do not own a mine. nor have I ever had the privilege 

·of woking in a mine. either underground or above-ground. As the House 
• is. uware, I do not represent, as my friend, Mr. Joshi, is supposed to 

represent, illihe working classes, but at the 8&Dle tii:ne I wish to sa¥ that 
1 do not feel greatly interested in the mine owners either. My object is 
to sce what is really in the interest of the country as a whole. Before I 
proceed, Sir, I wish to express my wholehearted agreement with tbe 
Honourable Mr. Innes in his statement that there are some very pro-
gressive changes introduc(>d into the Bill which Government has placed. 
before us. Mr. Innes has taken Mr. JoBhi very politely and very kindly 
tro task, because he has had no r ~ of mines. If I am not very 
much mistaken it was John Bright who once speaking in the House of 
Commons said that on ona occasion he had ventured to express some, 
opinion about America without having ever visited that country and he 
was at once met by people like Mr. Innes who said ' Ob, you have not 
been to America; how dare you express an opinion about it.' But it 80 
happened th .. subsequently John Bright's opinion was found to be correct 
and the opinions of all those who had been to America Dot once but 
twice or thrice proved 10 b(· wrong. Mr. Innes has been to these mines 
Ilna Mr. Chutterjee,-whosc ability and whose eminence I gllully nclmow.' 
ledgo-as It child has lived round about the mines and has therefore come 
into touoh with the mine owneftl. (A Voice: "Mine workers. ") Mine 
workers, yes, that is still worse. Mr. Chatterjee, as I have said, is one 
of those distinguished Indians of whom we are proud; but if Mr. Innes' 
description of Mr. Chatterjee is correct, Mr. Chatterjee must have been 
II very precocious and abnormal child. Mr. Bray S8yS he was; most certainly. 
Sir, we are told, to use Mr. Innes' words, that coal is the life-blood of our 
industry. Is it therefore necessary that the life-blood of human beings should 
be sacrificed in order that the life-blood of our industry should be kept up? 
We are told that Mr. Joshi 'sproposal is premature, that it will lead to 
numerous prosecutions anti it will lead to the disOrganization of labour. 
All that may be true and I am not in a position to contradict these state-
ments because I have no intimate knowledge of the working of these mines. 
But looking at the question perhaps from a point of view of more or less 
detachment, I wish to aSd:, Sir, the House to consider in all seriousness 
whether we shall allow thel!e people to work for more than eleven hours.a 
day. Is it in the interest of their health, is it in the interest of the well. 
being of t.hat class, which, lmfortunate1y, is to work underground? ' My 
friend. Mr. Siroar, says that he will be delighted if these people work for 
8 hours. Whero, then, I ssk, is the difficulty? Why not then int,roduce 
a rule that no labourer will be allowed to work for more than eleven hours 
R dl1Y? It is said that this question is academic and so on. Sir. this word 
academic is 1\ very vague word. I t.hink this question is intensely practical. 
it is intensely human. I 11m addressing you as an Indian not in any special 
IDanner interested either in the workers or the ownetB but as one interested 
in the well-being of the country as a whole. Call me a visionary or whatevcr 
else you will. Strong words do not break any bones. I say industry or no 
industry these people should not he allowed to work for mOre than eleven 
hours and if they life willing to work for more than 11 houl'S as indeed many ~ 
them may be. they have to be saved'against them.elves. This is the need for 
this legislation. It ill s8id that you muat think of your indpstry; most certain-
ly. There is no enlighteneMndianwho ianot 'anxious that industriea should 
make progress in India.Bllt. Sir, the iTl6\ustry exists for the people and the • • • 

• 
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~ . do nOt exist tGr· the industry,. '!'hese are the oonsiderations, Sir, why 
1 t.hink tha' .the House ahowd acoept Mr. Jt)&hi '8 amendment. 

Mr. Jojj!li in his anxiety' made one unfortunate feIl1ark, and it is this, 
He said • I do not mind even if you make it 12 hours provided 1. am able to 
(lnfOollCe this principle.' I entirely dislJent from that view. I ao not care, 
Sir, in the least whether this 'principle or that principle is enforced or 
accept:ed. What I am moat anXious about is that human beings should 
not be treated as beasts or at any rate, they should not be allowed even 
if they so chOO8eto wOrk as beasts. .. . ( 

'1'ht Jloaourab1e Mr. 4.0. Oba"'rj •• (Education Member): Sir, after 
the perfe"id oratory of my .HoDOurable friend, Munshi Iswar Saran, I 
. ~  a eerlain amount of diffidence in addressing the House. I am in entire 
.agreement witFl the oracular sentiments that he has placed before the House. 
J entirely agree that we .hould look at this question in the interests of the 
-country as a whole. I also agree, Sir, ..... and 1 believe I have mentioned t.his 
before in this House-that industries exist for the people and the people do 
,not exist for industries. But, Sir. unfortunately my HODOurabie fricmd 

-has completely lost sight of, or perhaps he had never any knowledge of. the 
·actual conditions of the people in those parts of the country where mOstly 
mines are to be found. Therefore, Sir, in his love or admiration for abstract 
.fJrinciples . he has fozgotten the actual applioation of tlhose principles. It is 
on behalf of the miners themselves, Sir, that I would resist the amendment 
41roposed by my Honourable mend, Mr. Joshi. I do not remember whether 
Mr. Sircar bad explained that there were really two clasS6S of workers in 
these mines. 1'here are a number of wholetime workers, people who come 
from distant districts and provinces, but a very large proportion of the 
workers are recruited from the neighbouring villages. When I say neigh-
bouring village!!, I mean villages within a radius of about 10 miles of the 

. mine. My friend, .Mr. Joshi. tried to make capital of the fact that the 
. ()wners of the mines did not provide dwellings for these workers and therefore 

they' had to come all this loog distance. Mr. Bircar has stated that there 
.are enough dwellings. Personally, Bir, I should be extremely sorry to see 
all tboae villagers congregated round the mines, for in that case their con· 
-ditions will become almost as miserable as of those workers who live ill 
chaw"- in Bombay and Ahmedabad. I would much rat.her, Sir, thA.t the 
present system did continue and these people lived comfortably and happily 
'in their homes and oame to the mines to add to their livelihood and went 
back to their homes getting a little bit of the sun and B little bit of the 
.rain of Bengal as well. It is really in order to protect this class of workers 
from hardship and suffering that Government decided not to introduce at 
·once the principle of a daily limit of work. If that principle is introduced. 
this class of w01'ken will be:. entirely depriVed of work in the mines. As 
Mr. Sirca!' has already explained. they work in the villages on their own 
.nelds or on the fields of their neighbours. They come to the mines, walk 
these 10 miles, arrive at the mines, work for two, three or four days and 
j:(0 back to their villages. They do not want all this regulation of 11 hours 
:irwide the mine and then lJ number of hours outside on the surface to be 
. spent in thoee ~  doll'ra, that exist all round .the mines. Theile 
.doll'ra, are much ·better. I admit, than the ohawu of fiombay; they mnv 
l)p better· eveD thfUl 'the quarter. provided for labourers in jute mills, 
but certainly ~ . . r  not 81ft comfortable or as private as their own homes. 
"They want to go back tp t,heir homes; why .hotIN you deprive them of thOle 

.;:facilities? It is aU vf!Jry weB to .el that no man .hould work for ·more the 
.~ ~ . 
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'1! hours a day. I would certainly endorse Ihat prineiple if a man is going 
to work 11 hours a day every day for six days in the week and for 865 days 
in the year. But when a Dlan works only for two or three days and then 
tl\kes complete rest, if he works even more than 11 hours a day, I do not 

411thj.nk it really hurts his health. I am as "anxious to see our workers 
~B . andl. cO!"llfortable 8S Mr; .roshi, but I think that he driveS wh,t he 

..calls IllS pnnClples too hard Indeed. As a matter of fact, the mmers 
·do not work 11 hours a day at a stretch. As Mr. Sircar has explained, 
.they go down the mine, they do a certain amount of work, and then rest 
.and ~  up for food and drink. In thestl oircumstances, it would be 
.absolutely impossible at th(; present moment to bind them to a definite 
'Sbift system; it would be extremely hard on these miners themselves, and 
1 heg the House not to accept this amendment in the interests of . ~ 
miners themselves . 

. Mr. Pnliden': Amendment moved: 
.. That to clause 23 the following lub·clauae be added: 
" (d) for mOM! tJhan 11 hour, in 'a dav '." 

The question is that that amendment be made. 
The AStlcmhly then divided us follows: 

AYES-29, 
Abdul Rahman, Mun.hi. 
Abdulla, llr. S. M. 
Agnihotri, Mr. K. B. L. 
Ahmed, Mr K. 
.Ahlin Khan, Mr. M. 
A .. d All, Mir. 
.I,sjad.ul.lah, Maolvi MI}I.n. 
Ayyar, Mr. T V. Seshagiri. 
Bagde, Mr. K. O. 
. Basu, Mr. J. N." 
Bhargava, Pandit J. L. 
Chaudhuri, Mr. J. 
CoteliDgaDI, Mr. J. P. 
Ollojjan Singh, Sardar Dahadur. 
GinwalA, Mr. P. P. 

Alldul Quadir, Maulvi.· 
.Abdul Rahim Khan, Mr. 
Allen, Mr. B. C. 
Barua, Mr. D. C. 
Blackett, Bir BasiL 
Btay, Mr. Deny •• 
Burdon, bit·. E. 

"Cabell, Mr. W. H. L. 

NOES-44. 

. Cbll.tterjee, Mr. A. C. 
I>alal, Sardnr n. A. 
Davie., Mr. 8,. W. 
.I'aridoonji, MI·. R. . 
Haigh, Mr. P. B. ' 
'Hailey, the Honourable Sir MalClOlm. 
Holme, Mr. H. E. 
Hullah, Mr. J. '. 
Inn8ll, the Honourable lIr. C. A. 

..Jamnadaa Dwark.... Mr. 
'Kamat, Mr. B. B. 
'Ley, Mr. A. H. 
Lindsay, Mr. Ua!cy. 
Mit,tw, Mr. IC.. N. .... 

'The motion was negatived. 
" 

Gulab Singh, Sardar. 
.Kuslianillly, MI'. W. M. 
Iswar Saran, Kunahi. 
Jatkar, Mr. B. H. R. 
JOlhi, Mr. N. M . 
Ln.ttho, Ma. A. B. 
Mahadeo Pruad, MUD8hi. 
Miara, Mr. B. N. 
Nag, Mr. G C. 
Reddi. Mr. M. K . 
Sl\rfaraz Hussain Khan, Mr. 
Bohan LaI, Mr. Baluhi. 
VeDkatapatiraju. Mr. B. 
Zahiroddin Ahmed, Mr. 

Roir, Mr. '1'. E. 
Monarielt Smith, Sir ~ . 
Muhammad Husaaill, Mr. T. 
Muhammad Ismlll1, Mr. S. 
Mukherjee, Mr. J. N. 
Nabi Hadi, Mr. S. M. 
Nayar, Mr. K. M. 
Percival, Mr. P. E. 
Pyari Lal, Mr . 
Jtamayya Pantulu, Mr .. J. 
Rangachariar. )lr. T. 
Samartb, Mr. N. :M. 
Snrvadhikary. Sir Deva Prasad. 
SRnoon, Capt. E. V. 
St'!n, Mr. N. K. 
Singh, Mr. S. N. 
Sinha, Babo L .. P. 
S4'car, Mr. N. C . 
Spence, Mr. R. A. 
Tonkinaon, Mr. H. 
Webb. Sir Montar.' 
Willson, Mr. W.· . J. 

.. 
" 
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Mr. If." "CIIbl: Sir. 1 ieg to move the following amendment: f' 

.. That to ~ 23 the following Iub·clause be added: 
• (e) for uiOrethan six houre continuoully without a peripd of an hour for meal. ;." 

Sir. this is again a propoeal for limiting the boura of work to lOme ~ . 
~  'a period for reet and for meals. Sir, it may be ,aid that this 
is asain a proposal forc:tiaturbing the coal industry or throttling the coal 
iDduatry. Sir, tbis argument of danger to industry has" always been 
brought forward not only on this oecasion-but on all occasions when there 
have been proposals for limfting the boun of work. Was not the same 
argument of the industry being in danger brought forward when the hours 
of work in factories Were limited? I do not see that there is any danger 
$.) the coal iodusVy simply because we try by Statute to give 8n hour for 
meals for the workmen. AB a matter of fact, I have mentioned before 
that in India there is no dearth of cheap labour. We have enough "'bour 
and more than we want and we send out our ~ r  It is these very pro-
vinceil of Bihar and the United llrovinces that Bend men to distant ~r . 
it is these very provinces that send men to Fiji and British GuianB thousand!> 
of miles away from their homes. Therefore. if any people Bay that the coal 
industry will be ruined by not getting sufficient labour, they are simply 
deoeiving the whole world. . 

Sir, my friend, Mr. Chatterjee, said these people belong to the villages 
and he does not want ?illagea to be broken up. He has my sympathies. 
I do not want the ,'rillagea to be broken up. It iii for.. that renson that I 
wanted limited hours of work. AB a matter of fact. it is the growth of 
these industries that has broken up these villages and not any proposals 
which I have been making. Then, Sir, it \\'as said that, when I make these 
proPO!Jals, I only look to t,he interests of labour. Sir, I deny that charge. 
I do not interpret my duty in that narrow spirit. Whenever I have-
advocated any propOlals for the amelioration of labour, l have advocated it. 
because I thought it, was in the interest of the country as a whole. 

, JIr. PnI1deIlb I ~ anow the Honourable Member to revive a 
discussion which we have just had for an hour and a half on the other 
amendment. He must adhere MotIy to the propOlal that no one shall 
work for more than six hours ~  without a period for meals: from 
the point of view of the Chair the important word in that amendulent is 
"meals. I' 

JIr ••• M. IGIId: I bow to your decision, Sir. Sir, the proposal is. 
that people working in mines should not be allowed toO work continuoush· 
for more thaD six hours without our giving them an hour for mealain th'e 
interval. As the House haR aocepted that these people mny go on work-
ing up to 18 hours 8 day, I hope the House will have some mercy upon 
these people and give them an hour for mcnls. Sir, Members of this 
House nrc very kind-hearted. It has been Raid that "the employen who 
are represent-ed here in large numbers are very kind-hearted. Sir, &halJ I 
bp straining their ~  of mercy too much it I ask them to give an hour 
to" these people for thell' meals? I hope, therefore. that these people in 
tlie kindness of ~ r heart8 will accept my "amendment. ' 

fte BOD01U'able JIr. O. A. IDD,,: Sir. I CAnnot 'hink that mv Hon-
r..urable·friend. Mr.loahi, means this amendment to be treated vcr,. seri-
ously. I think, J3;.r. ,'that his object in moving the . ~ to do 
whnt you did not· allow him to do, lUIIIIIIely. to get in his:reply 
to the _peeohetl on the l .. t . amendmeJ'1", 1. wO\lld pomt·· out '. 
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tit thtl House that it bas just rej'eted the prinbiple of the 
daily limit of hours RDd . that being 80, what il theneceesity or ·the ntle 
of . trying to imPiSe ft. rest period for meals '!. Let me point mit· to the 
J{ouse, 8£1 I have pointed qut before, that there are no flIxed hours for these mmen. They come when they like" they are paid by the results, and 
they break 'bff when they like. If they waDt a reat'period lor meaJlor 
for any othtor' purpose. they eRn have it at any time they please. That being 
so, there is no reason at all for this House to impose a Itat\1tGrj' obligation 
that a reat period should begiVeD. 

The motion was negatived. 
Clauses 28, 24 and 25 were added to the Bill. 

lIr. B. •• Kllra (Orissa Div,ision: Non-Muhammadan): Sir. clause 
26 runs as follows: " 

" No child Ihall be emplo1'8d in & mine, or be allowed to be preaent in any put of 
-' mine which ia below .grouud." 
My amendment is; 

.. To omit t.he word •• be employed ItlA mine, or '." 

lhis will me.an that a ohild can be employed above ground in the mining 
work ... No child ~  be employed in a. mine." Here .. mine " must Itiean 
'8bove ground 1\& well as under ground. 'fhe other part of the ol8use is" or 
LEi alloweuto be prE:'.8ent in any part of 8 mine which is below ground. ,. 
~  phrase" which is below ground" qualifies only .. or be .allowed to be 
present in allY part of n mine." If the construction of th,l clause is that 
nu child shall be employed or shall be allowed to be present in any part 
of II mine which is below ground, J have no objection. But my point is 
thnt 11 child should be allowed to work aboveground, 'l'he construction 
(If this clause as it is. is that no child shall be employed in 1\ mine. ( 
submit it iii rather injurious to the labouring class. My propoaal is that the 
words •• be employed in a mine" should be omitted from' this clause. 
'1 hili will give an advantage. We have defined a .. child .. to be one under 
the age of 13. We are aware that these labourers always ha.ve children 
find. the children always assist their parents in their work. The Honour· 
ftble Mr. Innes has already said, and we all very well know, that it is the 
I,oor agriculturist class that conles for this labour, and we know that in 
r (Jor ogricultudst families, the children always help their parents in their 
work. If they ha,'c children of 6. 7, 8 or 12 or 13 years of age, they help 
thE'ir parentI! in tbe fleMs. They accompapy them to ~ 
fields and help tht'ID there. They lDay not go' under ground, but 
they can work Rbove ttround and help their parents similarly. They can 
cBrry the baskets of coal. They cltn do some minor work which isno1; 
very hard, they can earn sOllle lUoney in that way. Children of poor 
. r ~ very otten never see schools. We. rich ~ . wllo send 

{lut" child;an to schools cannot expect these labourers to send their 
children to any boarding schools or even to any primary school'S. They 
... lwayswork jointly with their parents. If we keep them from labouring 
f'ven above ground or doing BOrne work near about the mine, it will mean 
not only los8 of ~ r earning to the family ,but it will also mean that 
the parents will have to provide for their chfldren I\Dd maintain them. 
Not only that. TheohildreD will ~ their ownoareel"j . ~ they, .are 
oot aoouatomed to go ~ ~. they naturally waste their time. in· pt.yiag, 
t.hey will not be 01 any u.e ilduture to ~  or to the family . Tliey 

. . . , 
• , . • 
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[Mr. ~. N. Misra.] \, , , 
,\I. "on 't get used to work. In ED,gland even a. oobbler s eon or a shoe· maker If 
~ oau. ... become a Prime Minister, and any poor maIl or a man of the 
labouriug class can occupy very high positions. That is DOt 80 ~ 
~ labouren. You c&D!Jot expect from this poor labouring clast b 
flet meD who will get so much educated or who will rise 1O.,muoh above 
tbei1-~ that they can occupy any high position in life. Generally tiese 
~  conwue to be ~ r r. . We know very well how our caste 
system is working and we know that in India a pea.ant is always a ~ 
a Brahman is' always a Brahman, 8 blacksmith is always 8 blacksmith. 

Mr. PrtaI4In\: Older, order. Caste haa nothing to do with employ-
ment of children in mines. 

Mr. B. If: JIlIn: I am simply sh'owing the analogy. 'The labourers 
"bo work in a mine cannot suddenly turn so rich and earn so much money 
that they oan atlord to send their children to schools. If the words, I 
I'ropoee, ore omitted, the children will be given an opportunity of working 
near about the miDe and they will earn a livelihood, and will help their 
parents and also learn how to work so that when they grow up, they can 
work in the mines or even elsewhere. In these circumstances. 1 submIt 
that this Honourable House will accept the amendment. If my amend. 
ment is accepted, the objection on the part of the mine owners that they 
will lose labour and the industry will be ruined for want of labour will not 
hold good and the people will 'be allowed to work as' much as they call 
above ground. With these words, Sir, I move my amendment, which runs 
as follows: 

.. In ciaule 26, the words 'be employed in a mine, or' be omitted." 

The motion was negatived. 

Kr. It. B. L. .&pIhotd (Central Provinoes Hindi Divisions: Non', 
Muhammadan): Sir, I beg to move that: 

.. In clause 26, omit all lI"Ord • .coDlIIIencin, from 'or be allowed' to "round' ... 

The effect of my amendment will be, Sir, that the prohibition about the 
presence of children in the "mines will go away. The clause 8S it stands 
in the Bill provides not only that the children be not employed in the 
mine but it also provides that they should not be present or allowed to lie 
present in any part of the mine which is under ground. Sir, I subscribe, 
t(, the principle that ohildren should not be made to work in the mine. 1 
also subscribe to ,the principle ~ B  they B \11~ not be allowed to be 
present under ground In the mlDe. But, Sir, If we look to the conse· 
quence" we find that this will lead to much obstruotion in toe working 
of the mines. This will result in driving away the women from the work. 
1 do realise that the Government have expressoo their intention and desire 
and they have adopted it as their prinoiple that women should not be-
cDjl'ployed in the mines. But lookinlJ to the pra.ctical side of the thing 
1 cannot 8ay how far tha.t win be deslrable,-I mean industrially, and not 
from the humanitarian point of view or from the ~ of view of healtb. 
Work in • mine, Sir, i.e generally on a family system. 

Where, a man, i. required to cut coal, the 'woman is "required ~ carry 
and take it away. In some places and on Mie oceasicmB, if a' blan hall' 
no$ got, hi. wife, he hal to &mplely other, women, to do the work,-to carry . . . . 

I 
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avlay the coal cut by him. Sir, thole who ,joe acquainted with .~  81ttem 
of work that prevails in the part of the country from which these laboU1"el8 
are r ~  one will find that moat of the work is left to the women ~  
leas to the men. (A Voice: .. Shame,") It may be a Ulatter of shame; bu" 
" b.as been done for ages and continues to be done iIi. that way. The 
ltonourable Mr. Chatterjee will be surprised to hear that in certain Q,.ck-
ward parts of certainprovinoes women give birth to a cmild 'ana im-
mediately after that, take away the ohild and walk for miles together. 
That will ,bow how hardy th08e women are. My object is this, that we 
should not encourage the employment of women in mines so far 88 pos-
sible, but if you .were to stop it for 80me years before the public opinion 
amongst those people has developed, the result would be there will be a 
shortage of labour in the mine8 and other industrial eentres. A maD 
,,'ould not like to go away leaving his family at home, because probably 
the wages may not be attraetivefor him, aDd if we make the v.itged 
attractive, that will injure the industries a great deal. Therefore, it will 
be necesaary to employ women in the mines and I suggest that it will 
l'e muoh better and more desirable that this provision mRking it penal fOf 
children to be in the mines he deleted. With these words I commend m ... · 
amendment to the House. . 

The Honourable Kr. O. A.Iu .. : The effect· of Mr. Agnihotri's amend-
ment, it it is aooepted, will be that there will be no prohibition against Il 
cl'rild being taken down a mine as long as he is not employed underground. 
~  Sir. quite deliberately thE' Government have included in the Bill 
this clause. Quite deliberately, we have decided that the Dill should take 
Ii step towards the prohibition of the employment of womt'n below ground 
in mines. Quite deliberately, we have arrived at the conclusion that it 
ill not right that small children, very small t'.hildrenshould be tnken down 
i:-y their mothers into the mines and left in the mine.s when their mothers 
are working there. 

This question of the employment of women in mines has a very old 
hiRton' . As far bBCk as the nineties. We were warned bv the Secrt>tan' of 
State' that it would be wise in the infancy of coal mining to prohibit nt 
once the flmployment of women in mineR. Unfortunately, we did not 
take thfl !'Itep then. The Secretary of State warned us that the longer we 
dfolRved that step the more difficult it would become, and that is eXl\ctl.\" 
the position that we are now in. There are 250.000 minerR in India and 
not Ips!'; thRn 90,000 are women. There are 170,000 miners on Iln average 
on the cOR1 ~  Rnd 50,000 are women. I do not agree ~  what Mr 
J'oshi Raid ~ A Ar !  that it will be an MSY matter t9 replace ~ 
women. On the contrary, it will be a difficult matter. but I do hold that 
R(.'oner or later, we have to face this problem of the employment of women 
in coal mines. As the Joint Committee has rooommencled. we shall 9 ~ 
up ~  the Local Governments the ideo. of enforcinl{ prohibition within 
R specified time. In the meantime, we propose to take this small st,ep. 
We propose not to sllow small babies or children to be tll.ken down mineR. 
W €I quite recognisE' that the result may be that som£' women will not go 
down the mineR at Rll, And there mlly be 1\ diminution in women lahour; 
t ut at the same time, after full considerstion with the Chief Infllpector of 
mines, with mine ma'bagers in the coal fields, and finally in the Joint C ~ 
Dlittee we have decidedtbat it is right to facE.' that risk Rnd to tak. this 
step, and this being so! I hope that the House wilJ not accept the 
amendment.' r,. 

The motion wal negatived. 0 
''), . 
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l. ltr ...... ,: The ~   ia that clause i6 do stand part of 'Uie 

liilJ. . 

f Mr ••• O. 8lrcar:  I have ot an amendment as reards clause 26, that 
ill, to delete the clause. ~ f' 

I 

Wr. Prllicllut: Does the Honourable Member want to speak on it 

Mr. . O. Siroar: Yes.  I nse to speak but I am not a speaker, and 
I do not know if my  speech will in8uence the Honourable Members to 
come to my side and vote for me-the Honourable Mr.  Innes, the Member 
lor Commerce, bein on the one side, and Mr.  Joshi, who represents the 
Labour Party on the other aide to oppose me.  Yet I must speak, because 
lowe an obliation to the Indian Minin  Federation of which 1 am the 
unworthy President, and which Federation represents 40 per cent. of the 
lndian coal minin interests and 800 members, uite a bi army to fiht. 
the Honourable Member for Commerce ill order to exact their dues.  Sir, 
1 was associated with the Joint Select Committee appointed to consider 
this Bill and I did my duty with what you know is the ive and take 
system, but in one particular point, I could not aree with the Committee 
Members  and I was oblied to sound a note of dissent, and the point 
w.here I could.not aree with them is clause 26 coupled with subclause (1) 
(If clause 46, which indirectly contemplate dealin a deathblow to thl' COld 
industry nnd I am oin to explain how. ~ obect in view of prohibit 
in chifdren from oin down the mines is, indeed, 8 laudable one und I ant 
at one with my Labour friends that this should be done, but not at once. The 
ioea underlyin this proposal, os has ust been explained by the Honourable 
Mr.  Innes, is what we are afraid of. It indirectly contemplotes prohibrt. 
n female labour from oin down tbe mines, as has already been appre. 
hended, and ustly apprebended by the Honourable Member for Commcl'Oe. 
Sir, it is the practice in the coal mines that women when they o down 
the mines,  take their little babies underround, they keep them covered 
with their clothes in a basket and they o to work with their husbands, 
and the women thus have an opportunity of watchin them there anJ 
takin care of them instead of leaIn them on the surface with nobody to 
tftke care of them. I do not obect to the prohibi'ion of the employment 
lind presence of children in the mines who are between the aes of 8 and 
18, but what I obect to is the prohibition of the presence of infant childrea 
in the mines.  my  reason bein that the mothers  oan take care of the 
lohildren. It is reported by the Joint Committee and it has been ust saId 
tiy the Honourable Mr.  Innes that there are ninety ~   women work 
in in the coal' mines of which a fair estimate can be made that abouy. 
W,OOO work below the mines and then aain of these 60,000, a lare number 
must be mothers and if they are prevented from takin their infant children 
down the mines it will mean tha.t these women may  not o' down the 
mines and we will lOBe Ii very lare uantity of output. A further daner iii 
that these women work in the mines as partners to their husbands. The hus-
band cuts the coal and the wife carries the coal and 611s the basket She 111 
practically the partner of the husband in workin in the .mines. If the 
woman is thus deprived of takin her infant ohild down the mine,  the 
woman would 1J0t o down and most likely the huabaJld would not -IoYO down 
also., He will say" Why should I o and work  alone below.  I would 
rather take ~ work on thesurfaoe where I can work with, my wife and 
earn a better wae." Now. Sir, what wo..w be the conaeuence We 
",ill be 10lin a lare uantity pf labour of women and most pOllibly of 

• • 
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~  allO. The output will go down very Jety r ~ It muSt be 
vivid in the milld of everybody what was the consequence in 1921 of a. 
af\ort output. The Government had to buy about 10 lakh. of tona of coal 
"om foreign oountries and at a price Rs. 20 above that which was obtain-
ing 'bere ~. It meant a loss of about 2 Cl'Qres of rupees to the cOllBtry. 
As I have I81d, I do not object ~ the principle of prohibitmg children Jrom 
going 'down. There is in the Committee's report that Government is-
contemplating the prohibition of women from going down the mines and 
it is in th/i! contemplation of the Commistee to recoInmenda p6riod of five 
yearS after which that prohibition' is to come into force. As I say I do. 
not object to the principle. I am at one with the Honourable Mr. Innes 
and I am at one with the Honourable Mr. Joshi. What I 'want in the 
interests of the coal trade is that time must be given to adapt the collieries, 
to the change, so that the output may not considerably go down. With 
theae remarks I propOfle-·that clause 26 be deleted. 

ft, Honourable lit. O ..... lim .. : My Honourable friend Mr. Sircar 
began by making an appeal ad -mi,en cardiam that be was not Q speaker. 
We have all heard his speech and I think that We can 861ure him that ~ 
was unduly diffident about his powers. The trouble 'about Mr. Sircar'ff 
arr.endment here is that it ps a great deal further than lie intended. He 
wishes to take 1~  26 entirely out of the Bill and merely to reserve-
power to the Government of India to restrict or prohibit the employment of 
children in mines by the rule making power. That is to say, the Honour-
able Member wishes to place us in exactly the same position 'as we are in 
1 he existing Bill. That is to say, he wishes to r )~ ) all our proposoo. 
l'£Istrictions on the employment of children. We ore bound by the WElshing-
tOl:, Conference not to allow children to be employed in mines, even as we 
r.rl bound uot to allow them to be employed in factoriea. That is one 
rl:<lS0n ~ I say that the Honourable Member's amendment goes too far . 
.out, Sir, he has explained that he entirely r~)  in principle that we should 
tllke this step sooner or later towards th(> prohibition of the employment of 
"'vlllen. All he asks for is a little longer time. We discJ.lssed tlt;is point 
w.ry carefully in the Joint CQmmittee and eventually we ~  to the 1.'011-
r1usion that if we provided that this Bill should come into force ill July 1924 
W(I should give the milling industry sufficiont notice. It 'must be remem-
bered that one-half of the mining industry has accepted this clause without 
any complaint at all. It must also be remembered that in many mines in 
the: coal fields even now small children arc not now allowed to be taken 
down. I have just been reading a report on labour in the co,l fields ana 
ill that report it is said that where the ~r  to a mine is :DY shaft even 
row children are prohibited from being taken down that mine. All we 
pop08e to do is to extend that proh.ibition to all' mines, whether -they' are 
o)Jl'roached by inclines or whether they 'are entered by means of shafts. 
I think, Sir, that the House will agree wlth me that w.e must take this step 
Qnd that 18 months is long enough notice to ,the, mine owners Interested, 
especially as half the mine owners have agreed to the clause. 

lit. Prelident: The question is that !~ ~ 2f? dp sta,nd ~r  9f tAe Bill. 
The motion was Idopted. 

Mr. PreIldtat: The question is that clause 27, as amended by' the 
Joint Committee, do stand ... of the Bill. • 

• The motion was adopted. • • • • 
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XI. Jlnlldat: The queatioo is that clause 28', &s amended by ,the Join' 
('ommittee. do stand pan of the Bill. 

The motion was adopted. 
, r 

Mr. PrtlldeDl: I ~  from the Honourable MemlJer that "the 
810eadment he prop08e& to move to clauae 29 is really cOIl8equential. incJud-
Uig the proviso at the 'end. 

Mr ••• O. Slroar: That has been ~  disposed of by my amendment 
to") clause 26. 

Ill. JIrtIt4.l: The 4uelltion is ~ clause 29. as amended by the Joint 
'Cummittee, do stand part of thE.- Bill. 

The motion WRS adopted .• 

Mr. JIHIlclen': The question i. that clause SO, as amended by the Joint 
Committee. do stand part of the Bill. ' . 

The motion was adopted. 

JIr. I'rtII4eDl: The question is that clause 81. as amended by t,he 
Jc,;nt Committee, do stand part of the Bill. 

The motion was adopted. 

Mr. PnIIdu': The question i. that ~1!1 .  82, AI amended by the Joint 
C.,mmittee, do stand part of the Bill. 

'I'he motion was adopted. 

Mr. PnIldenl: The question Is that clause. '38, 84, 85, 86, 87, 88, 89 
and 40, as amended by the Joint Committel.l, do stand part of the, Bill. 

The motion ~  adopted. 
JIr. PrelidaD': . ~ question is that c!&uses 41, 42 and 48, as amended 

b) the Joint Committee. do stand part of +,he Bill. 
The motion \\'RS adopted. 
Mr. PnIl4u': The question is that clamet 44 and 45, as amended by 

illt' Joint Committee, do stand part of the Bill. 
The ~  was adopted. 
JIr. PrIlk!eD': Clause 46. Mr. Sircar. 
Mr. Jr. O. lIrear: Sir, it is consequential on cla.use 26 a.nd since my 
1 P.lI. amendment to clause 26 wulost, I do not want to move this. 
Clauses 46 to 50 were added to the Bill. 
The ~  was added to the Bill. 

;'1 The Title and the Preamble were added to the Bill. 
ftt BOIlO1Ut.ble 1If. O. A. Inn .. : I move, Sir, ~  the Bill, as amend-• (·d be paBsed. 
1Ir. Pruldea': The question i. that the lDdiaD Minet Bill; AI amended, 

~ passed. . ' ... 
The motion was adopted. ~ • • 
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THE CANTONMENTS (HOUSE-AC,OMMODATION) BILL ... 

Mr. II. l!kIr4oD (Army S.ecretary): Sir, I beg to move: 
• • .. That the Report of the Joint Committee OD t.he Bill farther to amend the 0 ... -

wl8Dente . . ~ .  Act, 1902, be ~ into consideration_" .. 
This Bill was introduced in the Assembly last March, and last ~ r 

it was referred to Q Joint Select Committee of the two Houses. I think 
1 may safely· say that the principles which the Bill embodies have from 
the first met with the general approval of ~  House, and I need not there-
fore at 'this stage det·ain Honourable Members with a further exposition of 
v,'oatthose principles are. The Select Committee have effected a number 
of amendments in the Bill, chiEdly in respect of the procedure and practice 
\'I'hieh are to be followed in applying its provisions and these are fully set 
fc.rth in the Report,which was presented to the House on the 15th January. 
I should like, however, to take this opportunity of thanking the Members of 
the Select CollllJlittee for t·hE" t.rouble they have taken in dealing with the 
r·m and preparing their Report. Some of the points raised were not wholly 
r ~ from contention and many of them "'ere intricate. In spite therefore 

of the presence of t.he few r..mendments on the paper, I think I may venture 
to say that the results of the Committee's labours may be regarded as 
extremely satisfactory. Sir, I move that the Report be now taken into 
consideration. 

Mr. Pre8idellt: The queatiQn is: 
" That. t.he Report. of the Joint. Committee on ~  Bill further to amend the Oan· 

tonments (House-Accommodation) Act, 1902, be taken into conlideratiqD." 

The motion was adopted, 

Mr, Pyart LIl (Meerut Division : Non-Muhammadan Rural): Sir, the 
aDlendment that I ltlove is that in clause 1, sub-clause (8), the whole of 
the proviso be omitted. . 

Sil'. it will be seen th"t section 8 of the Act limits the· application of 
this law to only such housell in cantonments as are required by a military 
officer or may be required by a military offioer, and with that object in 
view the framers of this law have decided to issue a notification, and before 
issuing the notification they have provided the procedure to be followed in 
thi. respect. But this proviso seems to nullify the provisions of clause S_ 
Thi. proviso says that any notification issued UDder section S of the Can-
tonments (House-Accommodation) Act. 1902, that is. the preseht Act that 
we are considering, which is in force at the commencement of this Act shall 
be dl'emed to be a notification made under section 3 of this Act. Sir, .. he 
underlying idea i. that there may be any 1lwnber of hoUses in a cantonment, 
for instance there may be 800· houses in a cantonment but only 50 are 
required for the residence of military offioers. The provisions of this Act 
should apply only to these 50 and not to the other 250, because, Sir, those 
who have house property' in cantonments know it to their cost, that as 
long as a fear attaches to ~ house being at a.ny time required or appropriated 
by military offioersr. it prevents the general 'public from going anywhere near 
it. they won't haV'b it, and if they won't have it, who is to r ~  
house owners; and therefol't· the Government have very wisely made this 
provision in section 8, that is to say. in future this Act thall only apply to 
such houses 8S are ~ r  but what they glve with one hand 
they wBnt to take away' with ~  other. J'berelore if this proviso is allowed 
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to stand what happens is that the notifications issued before this Act shall 
remain in force. If they remain in force, what is the good of otause 8,} U 
they want to perpetuate th" same mischief which they are going to r ~ 
by clause 8,' where is the use 'I Then, again, Sir, if you read sub-olause «(I). 
~ ~.1  you will find it says: • It shall come into force on the 1st day 
of April, 1928, but it shall not become operative in any cantonment or part 
of a cantonment until the iuue, or otherwise than in pUl'BU&l1ce, of a noti-
fication 88 hereinafter provided by section 8,' which means that previous 
Nltifications which indiscriminately cover all the houses in a cantonment. 
those notifications shall be in force until the time when notifications \inder 
section 8 are isaued. I say t4at thia will meet the nec.ity of the case; 
but pt>rhaps tQ.e cantonment authority might say, • Oh, ",hile those noti-
fications are there. these housea are liable to be appropriated, but wben you 
pass tbia Act and cancel all those notificationa, what will happen to military 
people; they will be "ithout any la,,' to appropriate houses for them. . 
But this sub-olause(S) that I have read meets that ca8e; that is to 8ay, they 
will be allowed sufficient. time to issue their notifications under section 8, 
clause 8, and. until sucb time those notifications shall remain good. I can 
understand that, but to provide in the next clause, to put in this proviso, 
that those notmeations shall remain good for all tinle to come, I say where 
is the use of clause 8? Sir, with that object I submit that this proviso 
should be deleted. 

1Ir. Prutclent: In clause 1 amendment moved: 
.. To omit t.he whole of tbe proviso at (be fild of lub-.ection (3)." 

1Ir. K. Burdon: Sir, jf the amendment which my Honourable frieud 
has proposed were to succeed, and the BilJ with this amendment were to 
'be pae&ed into law, ~  I mould like to explain that the r"u11i on the 
lat of April next could only be one of two alternativetl. The first is that. 
there would be no House· Accommodation Act for canliODlllents at all, aDd 
the second would be that Local Governments would have re-enacted the 
notifications which were issued under the previous Aot. There would be 
no other oourse open to us. I . ~ see the point ..... hieh my Honourable· 
friend has in mind. The luggestion is, I think, that as under this new 
Bill the Government will be the tenant of the houses ineaDtomnents iDitead 
01 individual mili'ary ofticel'l, and as the Govemmen' will take the bouses 
which they . lease for a considerable period-the period will be 5 years-there-
fore it will be pOfJsiblc to arrive at greater stability and greater certainty in 
regard to the number of bouBee whioh should be appropriated; that is to-
say, it should then become poIsible for Government to determine more 
or less, once and for all, how many hOUlee they require to appropriate for 
the use of military oftieel'l, to apply the Aot to those portions of the Can-
tonment in which thelle houses Bre situated, and thereafter to exempt 
frotn the operation of the Act the rest of the cantonment. I think it is 
quite possible that aomething of the kind may be done, but the Hous$' 
will realize that before the limitation which my Honourable friend desires 
can be put. into practice it will be necessary for the local military authorities 
to &88eSI in tbe light of the proviflioDR of this Bill the number of housea 
thev will require on an average, to find out thOlle whfch'a.re mOllt suita.bly 
loc&ted, and thereafier to submit proll06als to the. Local Government pro-
bably after ~  ~  the military authorities at· headquarters, 
definioR' as, precisefy as possible th08e portio .... f the Cantonment 'which 
should be set free from the r ~  of the Act. 'Phis is a process whioh . . 
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~  take time. I ~  give my HoJ:aourabIj friend an a .. ~.  • . we 
shall endeavour to limit the application of the Act in the manner which he 
desires; but 1 do not think that it would be an appropriate way of seeking 
t1:J.is end to omit the proviso. The proviso, I think the House will realize, 
b ~  a very ordinary character. It merely· ~  an arrangement which 
was necessary under the old Act until revised arrangements under the new 
Bill can be brought into force. There is one further point which I should 
like to mention. The existing Act may be declared to be operative in any 
Cantonment or part of a Cantontnent; in the r ~ Bilt .. we repeat this 
provision. .• The r .... ocal Government, with the previous sanction of the 
Governor General in Council, may by notification in the local official 
Gazette deolare this Act to be operative in any Cantonment or part of 0. 
Cantonment situated in th", ~ .  Theliill therefore, in so flU" as this 
matter is ooncerned, does not introduce. anything new. As a practical 
matter, stricter limitation may be possible and we shall endeavour to carry 
this out, but more as an executive matter. For the reasons ~ I have 
given I oppose the amendment. 

J 

Mr. PruldeDt: The amendment moved is to omit the proviso at the end 
of clause 1 (8). 

The ~  is that that amendment be made. 
The motion was ~. 

JIr. PrllidlDt: The question is that clause 1, as amended by the Joint 
Committee, do stand part of the Bill. 

The motion was adopted. 

Kr .•. Burdon: Sir, I beg to move the following amendment: 
.. (i) That clauae 2 (1) (i) be omitted alld the subsequent Bub·clauses re·lettered. 
(ii) That ill clause 2 (2) for the words . President of the Cgtonment Committee ~ 

the words • Commanding Officer of the Cantonment' be substituted." 

The amendment is of a purely formal nature. The words .. President of 
the Cantonment Committee " only occur in the passages of the Bill which 
1 have quoted and in no other, and there is no purpose of substance which 
requires their being retained at all. Actually, the Commanding Officer of 
the Cantonment is in all cases President of the Cantonment Committee and 
he is referred to by the former designation in every other clause of the 
Bill under which functions are vested in him. In principle too, the amend· 
ment which I propose represents correctly the facts of the matter. In 
appropriating houses in Cantonments for military officers the Commanding. 
Officer of the Cantonment Bcts in his rapacity as such, as the represen. 
tativE) of Government. He should not and cannot correctly be viewed al. 
acting in his cl\pacity as President of the Cantonment Committee. Tile 
matter is of no great practical importance at present but it will become 
important if, and when, Cantonment Committee!! acquire more of the 
character of a local self.goyernment body. For these reasons the amend-
ment which I now move is, I venture to submit, clearly desirable. 

111'. PNIldlDt:eThe amendment mo'ted is: 
•• That chtuae 2 (1) (i) h .. omitted r,n:1 the suhsequent. lub·clauses re·leth'red," 

The question is that· t.s.anumdment be Diade. • 
Tbe motion was ~ . . • • • • 
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1Ir •. JInIIdeD': The further hnenciment moved' is : 
.. That in clauae 2 (2) for the wordt • PreaideDt of .til. CaDtoullllt Committee' 

:the wordl • Comlll&Dding OlBcer of the C ~  be lubatituttd." . , 

The question is that that amendment be made. .. 
• TIle motion was adopted.' 

JIr. PnIklID': The question is that claue 2, as amended, d9.stand 
:part of the B~. 

The motion was adopted • 

.,. PrtIldal: The questioD ilC\hat claule 8, .s amended by the Joint 
oCommittee, do stand part of tbe Bill. 

The motion was adopted. 
111'. PnIldllll: The question is that clause 4 do stand ~ of the Bill. 
The motion was adopted. 

JIr. Prllidal: The questioo is that elaOlee l5, 6. 7, 8. 9 and 10, lUI 
amended by the Joint Committee, do stand part of the Bill. 

The motion was adopted . 
.,. Pyar:t Lal: Sir, the amendment that I move is: 

.. That in clause 11. lub·claUH (1), the figarea and word '21 da),.' be substituted 
lor . the word. • four day.'." 

This particular sub-section of olaoae 11 states that when a house 
'o()wner receives a notice that a oertain house is required, the hooae owner 
·shall vacate it within four days from the service of the notice. But under 
section 80 the owner who receives this notice is given the right of appeal 
against Buch a notice, and for that appeal he is allowed. period of 21 
.days. Section 80, sub-clause (2), 8ays: 

.. No luch appeal .hall be admitted unle •• made witkin a period of tWlIlty·one 
clay. from tbe Hrvice of the notice .Im·esaid." 

Now, I submit, Sir, that if the house owner has to vacate his house 
within four days of the receipt of that notice,what use will an appeal be 
tc. him. because it is not likely after he has vacated the house and thtl 
military are in occupation that they will give it back to him. This pro-
'ViRion therefore will cause a great deal of inconvenience and in fact it is 
·directly opposed to the other provision allowing 21 days fOr an appeal. 

1Ir ••• Budoll: In the interests of the convenience of the House, may 
.lsay that I am quite prepared to acoept this amendment. . . 

.,. Prelldla\: The amendment i.: 
"That in mUle 11, suh·claule (1), tile ftgan. and word' 21·day. • -be mbetituud 

for t·he word. • four days .... 

The question is&that that amendment be =e. 
The motion was adopted • 
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• Mr. PreIkIeD'&: The question is that lIause 11, ,asfm18nded,. ~ 'stand 
part of the Bill. 

The motion was adopted, 

• Mr. Prelldent: The question is that clauses 12, 18 and 14, as amended 
.by the Jo'nt Committee. st.and part of the Bill. • 

The motion was adopted. 
Mr. Prtlldent: '1'he ~  is that clause 15 do stand part of the Bill. 
The motion was adopted 

Kr. PreI1dent: The question is that clauses 16. 17 and 18, as amended 
.by the Joint Committee. stand part of the Bill. ' 

The motion was adopted. 
Mr. Pnl1dent: '1'he question is that clause 19 do stand part of the Bill. 
The motion was adopted. 
Mr. PrHldtDt: The question is that dQuses ~ and 21, as amended by 

the Joint Committee, stand part of the Hill. 
The motion was adopted. • 
1If. PrelddeDi: I think I will take the adjournment at this ~  and 

we will discuss clause :l2 afterwards. 

POSTPONEMENT OF GENERAL ELECTION IN KENYA. 

Ill. I. Bu1lah (Revenue and Agriculture Secretary): With your per-
mission. Sir, I should like to make an announcement, which I think will be 
of interest to the House h." view of the numerous questions that were 
rt'cently put to me. on more 'than one occasion, regarding the political 
sit,uation in Kenya and the possibility ~ postponing the general election 
until the question of the franchise Ims beeu settled. Have I your permis-
sion, Sir? ' 

1Ir. Prealdlnt: Yes. 
Mr. J. Bullah: \\' e have recei "ed this .moming from the Seoretary of 

Stl\te for India u tdegram informing us that the Secretary of State for 
the Colonies has authorised the Governor of Kenya to make an announce· 

.ment in the following terms: 
.. The unavoidable delay in settling outstanding que.tion. including that of Indian 

represftutation haa made it necesSary for the Secretary of St.ate to choose between a 
post'lxmement of the glmeral election and dissolution of the new council after it. 
t.lectioll. In adopting the former course the Secretary of State hal been influenced 
by t,he fact that from the date of his l's"decessor's original attempt to Becure a settle-
ment by agreement it has iJeftl!, intended that the ~ constitution should be. framed 
III time for it to he brougbt 1111,0 force on the occasion of the general electloll nOli 
due." 

The Assembly then adjourned (or Lunch till Twenty Minutes Past Two 
of the Clock. 

• 
Th. Assembly re-a.iMftlbled after Lunch at Twenty Minutes ',Past Two of 

the Clock. Rao Bah'adur T .• Rangacm.riar was in the !Jhair .. • 
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1Ir. W.' M .• "'IIIUJ (Sind: Muhammadan Rural): Sir, the fi"fllt ~ ~ 

ment that ata!lcis in. my name is: ' • 
.• That ill clauu IiI2 (1, (6) the foUowiDa word. b, del,ted: . . . . ' • 

. • who .a..u be per80Dl Ol'Cliurily roildlllt aDd' U.bl,· t.o pa,. ~ .. ; ia·tbe Gan •• 
IDlllt '.'; , . 

The effeot of this amendment, if carried, would be that the two membem-
nominated by the owner oqnoerneci will be appointed 'bthimto 'setve on 
the Arbitration' Committee without any restriotion. I'here will be no 
limitation to the effect tha.t ~ tWl) arbin-ators named by him should be 
persons resident ~ the ca.ntonment or pay taxes to tAe .. oaoton1b.ent. 
fund. I do not think, Sir, many words are needed for me to 8upport tbi. 
I6mendment 8S it is almost' self-evident. 'Under olause 22, the Govern-
ment have by sub-clause (a) the righr. of nominating 'two members on their 
behalf, whomsoever t;hey like, md there seems to be :na.reason ,why the 
house-owner should be'linuted to select two arbitrators ~  are necessarily 

. resident within the oantonment and ore also paying 'taxes, I submit, 
Sll', he should be a perfectly fNe ~  .to select any two arbitratorS 'from 
wherever he likes and he should not be oolnpeUed to Iileleet two arbitrator& 
neoeaaarily resident within the oRntonment. The effect of the clause as 
it stands would be that, while 8 comlilon shop-keeper having a stock-in-
trade of say Rs. 50 in his shop and paying .4 ~ in. the sba.pe of halalkore 
('eS8 to the cantonment fund. becomes a fit person to be an arbitrator, 
while 8 very big landlord owning house property "ithin the cantonment 
area say to the extent of Borne lakhs and paying thousands of rupees in 
the shape of taxation to the canlionment fund ,but hl"ving the misfortune 
of ~  within the adjacent civil area,canriot becollle u. fit person to be 
nominated by the hOUse-owner as an arbitrator. I ~. Sir,that.,thia 
\\ill be a very anomalous position, and 80 far as the K&i-achi Ca.ntonment 
is ooncemed, I know of cenliin gentlemen of very high position who own. 
a very oonsiderable amount of hOl1se property ~  the oa.ntonmcnt but 
reaide "'ithin the adjacent civil area which is only about a .. tone's thro,,". 
All these gentlemen. will be disqualihpd under thes!:! words which I want 
to be deleted, snd I suppose Sir MOIitagu W t'bb will bear me out in thu. 
statement that several owners of }'ouse property within the cantonment 
alca reside in the a.djacent civil area of the town. Sirr Montagll sayiJ-on 
the other side of the road. 

There is another difticultv; ~ that will also 'arise, I. believe. very 
shortl\' if these words are r.itained. It is, I ~  proposed in. several 
importaut cantonments. for' instance in the Ca.ntonmept ot Ambala.to 
remove the Sudder Bazar. which is at present a part of the cantonment, 
and make it intea separate munioipality. 'l'hus the cantonment proper in 
J,laCE!1; where these Budder BAZAn "'ill be removed from ~ cantonment,' will 
b(' 'Very mut'.h more limited than at present: and it will be Ii praotical rliffioulty 
ill· ~  way of & poor house owner to find men in "'hom he has got confidence 
and who will be f1\ penonB according to this -01 Ruse to serveRs Arbitrators. 
That }B a difficulty which we ought to keep in Vie,,', but which I believe 
the Government have not taken notice of. That also serves, ther:efore, 
as an' a.dditional realon why these r~ should be deletel!. . 

PrimO. facie there appe,ars to be r~  whatever why the ~  
of the hOUf-' owner. ~  nallle h!s two. arbitrators should be fettered In .any 

.' /rway. He ay ~r  two arbltr.atol'lJ from . ~ he pleaaes ft,oVlded, 
,-' be has got 8Uffieient contldence ~ . ~  only argument that would 

. , . ( 1 9~ ) 



• 
, TBB CANTONJIBN.TS (BOVU-ACCOJDIODATION) BILL. 1697 

.pro'batlY be' advlUlced from the ~  Benches against my, aibend!" 
ment would be that if these two a.rbitratot'a are resident within the. canton-
ment area., -they will be acquaint 3d with the conditions of ,the cantonment. 
far better than persons residing outside it. That, to my mind, will be the 
• only argument that will be . ~  but I do not think, Sir, there is much 
tlJrce in it. Conditions in the cantonment are not so difficult that a man of 
common i!ltelligence whether be be resident within the cantonment ~r not, 
cannot acquaint himself with, by a little inquiry. After all, what is the 
purpose of this Arbitration Committee? The purpose of this Committee 
is to fix rental values, Imd I suppose that any man of ordinary intelligence 
can do that without much difficulty after acquaintitlg ~  with :the 
conditions prenlent in the adjoining civil arca as well as within the can-
tonment itself. Thefefore, I think, Sir, there is no reason why these 
limitations should be placed on the choice of two ~ r r  to be named 
by the house, owner. and I hope the House will agree with me that these 
words should be deleted .. 

1Ir. Oha1rmu: Amendment moved: 

•. That in clause' 22 (1) (6) the followin, words be deleted: 

•. who shall be perlOns ordinarily re.idenl. and liable to pay taxes, in the canton· 
ment '." 

Mr ••• Burdon: Sir. I submit that the clause. as· approved by the 
majority of the Select, Committee. is for at least two d,ftnite reasons better 
thun it would be if amended in the way' my Honourable friend. 
Mr. HUllsanally, has proposed. The point of th'e amendment is. I may 
SIlY. not a new (lne. It 'hss been considered and disoussed previously" 
The clause as it stands provides that the Committee of Arbitration shaH 
consist of persons who are responsibl(l persons and who have some local 
assooiation with the cantonment area in which the subject matter of 
arbitration arises and may therefore be presumed to have some 
knowledge of the ciroumstances which would ordinarily determine the 
findings of the Committee of Arbitration. Now, this provision is to my 
mind rightly based and indeed it follows good and e8tablished practice. 
I oannot personally believe that. if the words to which my Honourable 
friend takes exoeption are retBin<!d. the field of choioe will be limited a8 
he seems to anticipate. I think his amendment would only prmtide for a 
remote ~  . 

. The other point which I would submit .f?r the consideration of ~ ~ 
House is of a. '"ery practioal nature. In deVISing the arrangements whIch 
fonn one of the main purposes of the Bill. nnme]y the arrangements which 

~ that, when a house is appropriated by ~. rent shall be 
Rssessed in B manner which shall be scrupulously fair to the landlord. it 
has been necessarv to provide for oertain formalities and ela.borations of 
r ~ . Now. 'it is obviously desirable to limit these oomplioations t'l 
the minimum absolutely necesuIj', We want an Aot that will work 
smoothly and with reasonable 6Xpedition. Well. if' the reCommendation 
of the Committee of Arbitration Id likely to be delayed. inconvenience will 
certainly be oaulWd to the military officer who ma.y in the meantime want 
to occupy 8 house and there will be greater delay if the owner of the house 
ill at liberty to nominate ·as repreeentatives on that Committee of Arbitra-
tion persons who mayr,liIiJe ~ . !" considerable di •. ~ . My Honourablt! 
frieDd has re£elTed ~ 1  of.Sadar Bazaars being ·e.xcludec1 from 

• 
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cantonment Breu and to the .further limitation of choice which wouk 
result if thia were to take plaee. Now, my Honourable friend is Pftlectly 
well aware that it haa not ~  been decided to exolude any particular' 
Sadar Bazzar from the cantonment area. The matter i. still under COD- • 

~  and in the present Bill we only take into acooUDt tle eDating 
state of affairs. 1. wish to lay oonsiderable emphaais on the praoticili 
cbjeotion which I have put forward. There is a very grave danger that 
the elaborate procedure of the new Aot may plaoe teriOU8 p'ractical 
difficulties in the way of its operation and I hope the House w1l1 agree 
with me thafi it is desirable to limit the complications of the Act AS muola 
aa possible. These are the objecr.bns which I ha\'e .0 offer to the amend-
ment and I would uk the Bouse to look at the matter in this light. The 
clause 8S it stands seems to provide sufficiently and afPropriately for thtl 
requirements of any ordinary oase. More than tha.t do not think 03n 
be ~  of any Bill. Sir, I oppose the amendment. 

1Ir. !'Jar! L&1: Sir. as a member of the Select Committee, I think it 
my duty to explain that the considerations 'uggeated by my friend. Mr. 
HUf.lsanally. wt're not present to my mind when 1 agreed to this provision 
io the Bill as it now "tanda. It is a fact. Sir, and the Honourllble Mr. 
Burdon nas not denied it. that it is in contemplation. or, $8 he puts. it. 
under consideration, to &eparllte the Sadar Bazaars from the military aren.s 
propt'r or to cut 8\11'ay the civil portion of the population of ~  
from the military p"rtion. Supposing\ Sir .-and I have very strong hopes 
that it will come to pal!ls.-fJUppoaing this measure is carried out, then 
,,,hat will happen? There are cant-onmentl now, for instance of Ambalo. 
and of Meerut, where the Sadft.l' Bazaars only contain people of intl.'lIi-
gence or any social status. Thetle are not to be found in the cantonmem 
areas proper. Then, where ,,·ill you find tit and proper nominee8 for' 
the bouse-owners--surely you do not expect U.e bouse-owne1'8 to appoint 
for their arbitrat0r8 men who would be petty grooe1'8 or petty traders or' 
,mere hawkers who would then inhabit the regimental portion after the-
Badar Bazaars ~ been IJt'parated and the ohief portion of the civil 
population would have gone. So, if my Honourable friend will consent 
to it. I would propose that some two or three words might be added to the 
ciause 811 it atana., that is to say •• penons who are ordinarily resident or 
r.BY taxes or live in the immt1diate vicinity of the cantonment." That 
would provide for these contingencies which he has suggested, that is to 
say. the personl who are living very .Ilear the cantonment area, aoross the 
road. 81 has been said. For persona ""ho are well-to-do do not live in the 
cantonment proper, vet thev are very near it. Or. in caBe the canton. 
n.ents and Badar Bazaars are separated, then the present inhabitants of 
the Sadar Bazaars would also oome in 8S arbitrators. That would meet 
requirements of my friend and at the aame time retain all those advan-
tages in this provision which \\'e had all along contemplated. 

Bat Ba1Ia4ar S ••• StJacIa (Bihar And Oril"8: Nomin.ted Official): Sir, 
I d({ Ddt think tbil amendment of Mr. HUIsanlllly should be accepted. 
It is alw&vs desirable in lueb caRet! to bring in r . ~ men familillr 
with- the iubjeot..Jllatter of the dispute, and men ooming from out,ide th., 
cantonment area do not Dec.aarily poale8' any knowledge of iIIe .tate. (Jf 
things exilting in ~ cantonment and would. ~ fact no stake ~ . 
Bir. ·,..hen ~  are APpoiDt'i in mUl1101,al'U't'a8 to r ~1  or reView 
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'a9lunicipaltaxation, the members electedJ are 88 a rule.' municipal rate-!" 
payers and. I sec DO reasOll wily any ~r criterion IIllould be adopted 10.· 
:i oantonment.. . . 
• 
• 1Ir. CJbaIrm&D: Do vou move this as an amendment to' that clause?-. . 
1&. PJ-L&1: Yea, Sir, r beg to move ': . 

\ . 
.  . ". That the · ... ~  •• who live in • cantonment or pay tazes or lin. in tbe immediate-
VIClIuty' be IIIbat.ituted for aU the word. after • perlOllI '." 

Kr .•• Burc1oD: r should be perfectly prepared to accept the sense .of 
the Honourable 'Member's amendment. The fomi in which 1 would put. 
it would be:-

.. For .U t.he word. aft..-• perlOnl' lubltitute • liable to pay. taxu io the. C&lltem· 
ment and ordinarily resident therein or in tbe immediate vicinity tbereof '." 

Kr, W. 11. B1III&DAUy: 80 far as I am concerned, Sir .. r have no· 
objection. 

The motion was adopted, 

Mr. W. K •• _.DalIy: . Sir. the second amendment whichstanda in. 
my name i.: 
.. (ii) That in clause 2!1 (1) (e) for the words from • and Dot having' to the wordl . 

• of the cantonment' the followins be Pllbatituted : 

• to be elected by the four membl!1's ~  under clauses (a) and (6) or a 
majority of "hem. Sboilld t.bere be no majority in favour of any perIOD, tbe District. 
Magistrate IibaU, on tbe request of the CODIJIIaDding Officer of the CBDtonment, nomi-
nate the chairman of his own aolectioll '." 

'Ihe effect of the clause a8 it stands is that a chairman must be selected 
",ho shall be 8 person riot in the service of the Government or ~ Canton· 
ment Authority and not having any interest in house-property in the can-
tonment, which has been appropriated or is liable to appropriation under-
the Act and who shall be nominated by the' Commanding Officer of the-
Cantonment. My object is to take away this power from the Command-
ing Officer ond to give it to the District Magistrate of the adjoining ciV1I 
area. The reason why I make this suggestion is thut under clauses (a),' 
and (b) 4 persons are nominated. 8S arbitrators, two by the Government 
and two by the ~ owner, and the house owner, as settled. only 
n little while ago by the amendment of my friend Mr. Pyari: 
LaI, is confined to select the arbitrators from amongst the' r ! ~ 

~ the oantonment or persons pAying taxes therein but residing in 
the immediate vicinity thereof. So thnt, practically it comes to 
this. Of the four arbitrators thus selected, two art? to R certain 
extent under the influence of the Cantonment Authority  and the Com-
manding Officer is given the right of nominating the Chairman, he r ~. 
callv gets 8 of the 5 under his ~. Therefore. any decision amve,i' 
at by the Committee or the majority of them. will not in the eyes of maDY 
of. the house owne.rs look BS very just. At least it will give a hundle to the 
r.eople to think that the arbitration has been more or les8 one-sided, where-
81 if .the power of nominating the Chairman is vested in the Di.trict Magi'!-
trate.of the adjoining civil area., there is nothing lost so fa.r as the Gov-
ernment i. concer.ped, but the houle owner .will have reason to think that 
he has met with fair justice at tbe hands of the Committee as a whole. [ 
therefore cpmmend.Il'lJ' .amendment to ~ House. 

'Mr. 1.7. ·ck;M1ID .... ~  Indian Christilns): ~r. in order 
to uildentand· file abiedmctn.t -that hy been moved by' myHODOurabla 
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friend Mr. Huaeanally. I would like the Houae to take the clause as  a 
whole.  Clause No. 22 lays down the oonsti,fution of Arbitration Com-
DJittees that will be called into eistence when there is a ~  
about the amount of tbe purchase moneY 01 a house between the militarv 
authorities and the house owner.  A cause of diaagreemeat. mtly' alsciarise 
. -,,;here the rent becomes a uestion of dispute. For theee purposes Com-
mittees of Arbitration have been constituted, and ibie clau18, 88 I have 
said, lays dow,n the constitution of such Arbitration Committees"  Two of 
the members of the Court are to be appointed by the Oftlcer Commanding 
the Cantonment and in the choice of these two members of -the Court be 
JS restricted. He is to appoint one wbo is an offioer of the Military Worke 
Services or of the Publio Worka  Department.  The bouse owner the rent 
of whose house is a matter of dispute or £he amount Of the purchase money 
of whose .house is a caUSE' of dispute, haa the optien of DOnriu.ating two 
persons to this ArDitration Committee. Then comes the uestion of the 
appointment of the Chnirman.  Usually  a Chairman is elected by the 
memben of the Committee. In other worjti, the Committee elect theJl' 
.own Chairman. But there are occasions where a COJltroUing authority allo 
appoints the Chairman.  'I'here are circwnstances which make it very 
necessary that the Officer  Commanding the C ~ appoint the 
Chairman of the Arbitration Committee.  Honourable Members will see 
from Chapter I, which deals with Committees of Arbitration, that the 
whole matter bas to be gone through as epeditioualr as possible. Mr. 
HU8Sanally proposes that the fourmemben, two eleoted by the Ofticer 
Commanding and two by the house owner, meet and choose iheir own 
Chairman. I am Dot aware of a Committee choosing a Chairman outside 
its own body. Mr. Hussanally proposes that the four members meet and 
.choose on outsider as their Chairman. 

Mr. W ••• B1IIIIalDJ: Under the Bombay District Municipal  Act 
such an Arbitration Committee can choose a Chairman from outside. 

Mr. I. P. Oo&eJlJIcam: Further, Sir. thE' Honourable Member says that 
. :they may be elected by the four members. I do not know how in tne 
absence of an electoral roll for the purpose  such a Chairman cnn be 
4llected. 

Mr ••••• 8amarSh (Bombay: Nominated Non-Official):  By votes. 

1Ir. I. P. Ooteltllll: The object of the Arbitration Committee 'is to 
epedite businesl and it may not always be possible for the ~  membcl'8 
nominated by the Officer Commanding the Cantonment to Bgree to r. 
ChBirmfUl elected or !!elected by the two men who represent the interesta 
d the houle owner. If theBe are to meet and if they differ ODe from tlie 
other in their ehoice a good deal Of time will be lost, aDd the object for 
",hich the Arbitration Cornmjttee is constituted will not be achieved. In 
the net place, the Officer Commanding cannot eeioise any undue  in-
fluence. He i. restricted in his choice uf the Chairman. Be i. to nomi· 
~   a penon not in the service Of the Government or the Cantonment 
authority and not having any interest in house-property in the Cftnton-
mont.  This 1'e8triction secures anem-atJioial .. the· ;.Obainnanof the 
Committee Of Ariitration. 
This matter was fully discu18ed in the Select Committee and tha 

majority agreed to the nomination of the C  ~   by tbe afticer Com· 
m8Dding. In the event; of any 'irregularity in thlilprOcedwe, the ·clause 
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• Jlmvides for the Dismct Magistrate to stej in and appoint the C ~  
or other member of the Ar r ~ Court. 'l'bere is also a 'further Nie-
guard r ~ for.· If th$ aggrieved party is not satisfied with the award 
4>£ the Arbitration Court, he has the right of appeal to a Oivil Court. For 

.t¥se reasons, Sir, I think that the clause as it stands in the Bill and sup· 
ported ~  ,. large majority in the Select Committee will commend itself 
to the House. • 

Mr. Pyarl L&l: I do not think, Sir, ~  I can support the amendment 
of my Honourable friend. I think it is a matter of very small importance 
~ r the person who appoints the Chairman is the Officer Commanding 

of the cantonment or the District Magistrate. We know as a matter of 
fact that the District Magistrate is a very heavily worked official, and a8 
a rule, he is not in touch with the cantonment affairs. 'rherefore he would 
rath(}r consider it very irksome when he is called upon to make the ohoice 
of a Chairman in matters which he probably does not care for. The Com-
manding Officer of the cantonment is a gentleman probably UDconlleoted 
with any of the parties. 8. gentleman fresh from England, and a person 
who does not involve himself in the ordinary civil affairs of the people. 
And then when you restrict his choice that he shall only appoint a man 
who is not interestt!d in the property, the subject of appropriation. that he 
shall appoint R man who is not hi Government employ or in any way sub· 
ordinate to him, I suggest nothing could be fairer than to ask him to make 
the appointment. Besides. our object in making this provision is to avoid 
UDnecessary delays. because. after all, the house is very urgently required 
and us soon as possible. If you interpose at every step delays of months 
and 'weeks, what will happen? The provisions of this Act will then be 
absolutely nugatory. mean nothing, and therefore I think the clause as it 
stands should be allowed. 

Mr ••• Burdcm: Sir. my Honourable friends Messrs Cotelingam and 
Pyari Lal have anticipated most of the objections which I have to offer to 
this .amendment. It i. quite clear that in substance nothing could be 
gained by tho proposal that the Chairman of the Committee of Arbitration 
should be elected. In the first place, election could always be made to ' 
fail by the two Government Members of the Committee declining to vote 
for Rny particular candidates, and they would always do so if there were 
Rny element of contention present. Consequently, in every case in which ; 
tne principle of eltlction would 6:r: hypothesi be of value. it would be neces-
sary to resort to nomination. This. of course, was recognised by the 
framers of the Bill. I need not touch on the point of the undesirability 
of adding unnecessarily to the delays of the proceedings of these com-
mittees of arbitration. Mr. Pyari Lan has explained this matter very 
clearly. 

There are only two further ~ which I ~  like to ~  very 
briefly. One is that the clause as It stands gives a guaraI/-tee that the 
Chainnan of the Committee of Arbitration shall be a non-official, and that 
il'l a point on which very great stress has always .been laid by those inter· 
ested in cantonment reform. My Honourable friend's amendment would 
not necessarily have the same result. The other point is this. Let us 
suppose for ~ morpent that ~  ~  Officer .of the c&?tomnent. ~  
exercise of hIS powers of norrunatlOn, makes an unsUltable chOlce. and thIS 
were to affect the ultimate decision of the Committee of Arbitration, what 
""ould happen ~  The owner of 'the house. under tae provisions of tliis 
B~  will have .... riP; o'f ":ppeal to ~ Civil Court. I nave .heard it said 
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that when you provide this remedy of appeal, you provide everything Ntat 
any reAsonable person C8ll Rsk f()r. It is quite olear that the Command. 
ing ~ of the cAntonment with the knowledge of this fact before hini. 
DfUnely, that there is the right of Appeal, would never deliberAtely ~ 
an unsuitable choice. and he would not do 'so for other reasens as well. 
It w&uld be his object to bring the proceedings of the Committee of Arbi· 
tration to a close as quickly 8S possible and to do everything that he ooula 
to ensure that the proceedings of the. Committee should be non·oonteDtioua 
For these reaSons I oppose the amendment. 

The motion waa negatived. 
C ~  2:l, ftS amended. '28, 8S amended by the Joint Commiltee. 24. 

~ amended by the Joint Committee. 25, and 26 were added t<? the Bill. 
1Ir. W .... 1111&8'11,: As regards this clause 27. I have two amend· 

ments standing in my name. 

lIr. 0ILaIrmaD: lfove them one . ~  

, 1Ir. W. X •• ~  ~~~  are conneoted with each ~ r and I 
should like to move them together. becAuse if one is oarried the second 
follows. They are: ' 

.. (a) That in elaille 'Z1 .fter the word_ and Apre 'Sect.ion 7 and' the followilll 
be inaerted: 

, in places where there are no populated civil 111''' acijoinlDa cantonment are .. '. 
" (hI That to clause Zl the foJlowin, be added : 
• Where, however, there are popul&t<,d civil areu adjoining cantonment anu, the 

annual rent on cantonment bllildmga may be fixed .1. such percentage 011 t.heir market 
'Value aa is for the time being recoverable by way of annual rent on the market value 
of .imilar house. in the adjoiniug eh'il "rer. in the locality concC\l'Dtd ' ... 

It \\ill ,be observed that in the rrnendmenta& printed there OOOUI'IJ the 
word .. &hall " and with your permission, Sir, and the permission of the 
H'ouse, I should like ~ substitute the word II may .. in8tead of II shall ., 
1 shall explain, Sir, why I propose these two amendmen .... 

It W8S represented to rne by some landlords in Karachi, I mean the 
KArucbi Cllntonment, that if rental values in' the oantonment for such 
bungalows as the Government oo·nmandeers are fixed by referenoe to the 
ucijoining bungalows in the cantonment, the result will DOt be satisfactory 
tlO far as the landlords are concerned. because the reDial values of such 
bungalows, at anv rate, JD the KaTaohi Cantonment were fixed.evera! 
years book, perhaps 80 or 40 years back. Times have ohanBed linee then 

and the cost of repairs snd the prices of materials have gone 
3 , 1(, up considerably. 'Therefore fixing the rental values for 

bungalows to be commandeered by Government in referenoe to the other 
adjoining bungalows will not necessarily meet the 08se. Therefore they 
suggested it to me that a clause should be inserted that QOmpari80n should 
be made between the bungalows in the cantonment And the bungalows in 
the adjoining civil lines, in cantonmente like Ko.raohi, 80 that a fairer 
fantal value should be bed for these bungalowtl whioh are to be taken 
~ r by Govemment on long leases, and it il with that object that [ 
ditlerentiated betweell these two clasBes of bungalows: ,because if the 
bungalows are situated in a oantonment which has no oi1'i1 area adjoining, 
there QOuld neoetldrily be no comparison bewreen any I ~  in 9ivil 
; lines and the bungalows in the (,cantonmen.. Neo8llarily therefore any 
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• t.omparison that can be held will only be amongst the bungalow. in thOill 
cantonment. Hut when there are bunga.!f,ws with similar accommodation 
and construction in the adjoining civil area of a cantonment, ref'trence 

-..;;ught to be made to the rents that exist in these civil areas. But I am 
• ~  that in certain cantonments this is not possible and that the rents of 

houtll."li aIijJ bung&!ows in the CiVll arell. arc much sma.1ler than the rents 
within the ca.ntonments. It is with the object of meeting that dijljculty 
that I want to remove the word • shall ' and put in the word • may " so 
that the amendment us 1 propose now will suit both the C88es. When 
there is 0. cllntonment by .itself having no civil area adjacent and no 
bungalows within the civil area to which the rents of these bungalows 
within tht.· cantonment can be compared. the comparison should be to thfl 
-()thor bungalows in the snme cantonment but when, in oertain oaS88 like 
Karachi tiS I have described, there are civil urena adjoining with bungalows 
(Jf n similar kind the comparison bbould be made between the cantonment 
bungalows Bnd the other bungalows, so far as the rental value is concerned 
and 1 hope that this amendment will be acceptable. 

JIr. Pyarl La!: I strongly object to t.his amendment. My Honourable 
mend is probably unaware of the state of things in this p8.rt of the cOuntry. 
Thert.' is R grt'nt deal· of .~r  in the value of the houses situated in the 
l'ivil url!lI uncI those within t,he limits of It. cllntonment. There tire different 
eonsiderutioIl8 altogether in judging both these. cases. The considerations 
that npply in one case will not apply to the other. In cantonnJen1ie, the 
site of the houyes belongs to the Government.. We B1'e liable to be t.urned 
(lilt lit any moment. We do not consider it to be our property at all and 
therefore when .we build houses we practically take a very serious risk and 
for thnt risk we are paid by way of compensation a higher rent&! value. 
In cnntonments I know, for instaDce Amba.la or Meerut, the annu&! rentlll 
valu ... of the house is about 12 per cent. of the estimated market value, 
whereRs in the city 'it is only S or 4. Persons who have spent Re. 10,000 
for their houses in the civil area get about Rs. 25 or SO rent, whereas 
persons who have spent a similar amount on their houses in these canton-
ments get Rs. 100. Therefore to ha.ve any recourse for purposes of com· 
pBrisonto the hous8ft in the oity will not be advantageous to the house 
()wners Rnd therefore will never do, 

JIr. W. II. KUllADaUy: Quite the reverse is the oase in Karachi. 

JIr. PJarl Lal: My friend wants to change' shall' into • may'. 
He wants .. to run with the hBl"e nnd hunt with the hounds." 1n one 
CRse he wants a particular rental and in another case another rental. That 
will not do. There must be a uniform rate and I think the method of 
calculating the rent suggested in the Act as proposed is a. very sound one. 

JIr ••• Burdon: My Honourable friend. Mr. Pyari La.l, has, I am 
nfrBid. taken the words out of my mouth. If I have understood my 
Honourable friend Mr. HUS8anally correctly and if I may speRk 
-colloquially, he wants" to have it both ways.': If rents in the adjoining 
civil Brea are high, then rents in ·oantonments should be raised by an 
artificial process eirrespective of natural oa.USeB. On the contrary if rents 
In the adjoining civil ~ . are low, then those in cantonments should be 
maintained at their existing high level. I now wish to put the oaae, if I 
may, as I see it myself. ~ ~  in cantonments ~ are to ~ ~  
3n the put liable flo trppropnatioD for f1e use ofmibtary offioers and it 18 

• • • (l 2 
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~  in hOU8es in cantonment. thut military officers are permitted to live. 
They are not allowed tlle option of residing in any ~ civil settle-
ment. Now these facta have 8 necessary eRect in determinlllg the value 
of houses situated in cant6nments and the value of houses in adjointng 
civil U'e88 hRS nothing whatever to do with the matter. ':ftle criterion 
\\"hicL my Honourable friend aeeka to introduce for the purpose of fixing 
r:entA in cantonments would be clea.rly alien and inapposite. I do not 
tmnk. however, that I need elaborate the argument I have no doubt the 
Rouse will appreciate the point I have put forward. With these remarb 
I oppose the amendment. . 

Mr. 0haIrmaD.: The question is: 
. .. That in olauae ~ after the words aDd Ipre • Sect.iOD 7 and' the following be-
mserted: . . 

• in plr.oes where are DO ~  civil ..... .ajoiniDi ~  anu',' 
and tJW. to c1auae 'rT thefoUoWlDi be added : 

" Where, however. i,here are popuIa* civil ar ... adjoining cul.oamerat u.., til. 
MDual rent 00 oantomDeat. bGilcliql ,hall be bed at Bach peI'CI8Il..... OD their IlUlJ'ket 
value aa i, for the time ~ recov.rabl. by way of &aDaal rent on the market valae· 
of similar bouaes, iD the .ajomilli civil Iftl& in the locality cODcemecl." 

The motion was negatived. 
lit. r1~  The amendment which I beg to move is that to clause 

27 the follo,,"ing proviso be added, namely:' 
•• Provided t.hat due allowance ahall be mad. in r.pect. of the coat, to the 1 ..... 

of mairataining the boUl. iD a atate of reasonable repair durin, the period of t.b .. 
1 ..... " 

I am sure that this is an amendment that my Honourable friend' 
Mr. Burdon will jump at and I propose it simply to sHow that when he hu 
b(oen just generous to us in the matter of the provisions of this House 
Acoommodation Act we are equally prepared to meet him in the same fair 
minded attitude. Sir, this amendment can be infeITed from the various 
romona of the Act. But I only introduce it to put ~  matter in plain words 
and beyond all doubt. In the Act itself it ia provided that the house will 
he taken for five years certain, that in the beginning the repairs will be done 
at the expense of the owner, and for the period during the tenancy, the 
rE.'pairs will be done by the tenant, and in the matter 01 assessing rent we-
shall be allowed the same amount as to tbe other house-owners .posaeasing 
similar houses in the cantonments. But we know as a matter of fact that 
other house-ownel"ll have to meet the cost of these repairs annually. 80 that 
the rent which they receive is minus the cost of these repairs. We want to. 
put the Government tenant on the same footing as these other tenants. 
These tenants have not to bear the cost of repairs; and therefore I propose 
t.hat this amendment might be accepted. Again, Sir, it might be said that· 
in the matter of ordinary tenantIJ there is generally DO dispute about repairs. 
In the case of military officers there is always a great deal of heart-burning 
am\ trouble over the extORt and the COIIt of these repai1'll. They generally 
BJ'tl persona of dainty taste who want much more repairs than the house 
owners can afford, and more often than not, the whole of: the rent hitherto. 
Ul!ed to be absorbed in theee repai1'll alone, and 10 the owners practically 
got nothing. So it might be objected thtlt by the proviaion that I am· now 
iIModucing the samb.tataol. thiugs may r r. ~ I aay, no .. r~ Burdon 
hu been kind enougbto define the phra.e • re880nable repairs'. Now 
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~ can never be disputed. Clause 2, sUb-.cIAse (j) deftnes what ·tbe phrase 
• reasonable repairs ' means: 
• .. A bouse is laid to be in a .tate of realO1lable repair· when (i) all floors, walla, 

"il¥rs and archea are lOund and all lOOt. lOund and watertight"-tAe18 can be no 
ilillpute tlrat ,AiII i. ;fUt-(ii) all doors and windows are intact, pro'perly pa4I1ted or 
·oiled, and provideJ with proper locka or bolt, or other secure fastenlnga-ugain.. there 
ean Iw. 110 diIJ7Nte-(iii) all rooms, out·housea and other appurtenaot buildings are 
properly oolour-washed or whitewashed." 

Beyond this, under this Act the Government cannot go, and therefore 
those former disputes are not likely to arise. I must, Sir, congratulate the 
llonourable Mover on his introducing int{) this Assembly a Bill of this just 
8IJd generous character. . 

1Ir. Oha1rmaD: You will have time to do that when the motion is 
made ~  the Bill be passed into Law. 

Mr. Pyari Lal: f shall say one word, with your perinission. 
Mr. Ohalrman: Later on. Amendment moved: 
.. That to clause Z7 the following ploviao be added, namely: 
• Provided that due allowance ,hall he made in respect of the cost to the lessee of 

maintaining the house in a state of reasonable repair dlll'ing the period of ~ . lease'." 

Mr ••• Burdon: Sir, I gladly accept the amendment proposed by 
Mr. Pyari 1 ... 81. It is obvious that the Committee of Arbitration should not 
~ clltitled to include in the rent which they fix as payable to the owner 

the cost of repail'lil which are being directly and separately borne by Govern-
ment. The omission was, I must acknowledge, due to an oversight, and 
1 am much obliged to my Honourable friend for providing me with the 
1IIeans of remedying it. Sir,. I acoept the amendment. 

Mr. Oha1nnan: The amendment beforp. the House is that to olause 27. 
:the proviso which I have already read be added. 

The motion was adopted. 
Xr.Ohalrman: 'rile question is that clause 27, as amended by the Joint 

Committee. stand part of the Bill. 
The motion was adopted. 
Mr. CJhaIrman: The question is that clauses 29, 80, 81 and 82, as 

emended by the Joint Committee, stand J:art of the Bill. 
The motion was adopted. 
Clauses 29, 80, 81 and 82 were added to the Bill. 
JIr_ Ohalrman: The question is that clause 88 stand part of the Bill. 
The motion was adopted. 
Mr. CJhalrman: The question is that claus.es 84, 85 and 86, as ~  

~  the Joint Committee, stam part of the Bill. . 
The motion was adopted. 
Mr. Ohalrman:· The question is that clause 87 stand part of the B ~ 
·The motion was adopted . 
. Mr.Ohalranu: The q.e_on is 'that,clause 88 stand ·part of the Bill. .... ~ .  
'The motion waS adopted.. • • • 
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Irr. CJbIrmaD: The questiJn is that clause 
Joint Committee, stand part of the Bill. 

The motion was adopted, 

[80ft JAN.' 1923 .• • 
89, al amended by th .. 

• f 

Kr. 0IaaIrmaD: The question is that tWa be the Schedule to the Bill .. .. 
The motion was adopted. 
The Title an«;i the Preamble were added to t.he Bill. 

111'. I. Gllndhul (Chitt.agqng and Rajsh.hi Divisions: Non-Mubam-
c.adan Rural): Sir, I should draw t.he Honourable Member's ~ 
bE-fore he moves that the Bill be passed, to an obvious omission in sub-
clauses (i) (j) of c1aUBe 2-' a house is SAid to be in a state of lea&OD8bJ., 
repair when (i) all ftOOI"B, walla, pillars and arches are BOund and all roof. 
scoUnd aria ,,·ater.tight '. But there is no mention of the word ' wind 
tight ',-6 house ought to be ,,1nd.tighl,-it is & usual clause inserted iII 

~  lease. Supposing the roofs do not leak, ~  a storm blow. into the 
house; I hope it will be rem'edied. . 

Kr. GbaInDaD: Order, order. Mr. Burdon. 
" iii .•. BvcloD: I move that the Bill, as amended, be passed. 

1Ir.17IIl LII: Sir, I consider that the provisions of this Bill have been 
conceived in & very jUlt and generous manner. It haa always been a sore 
point with cantonment house-owners that. their houses were commandeered 
by military officers and they got no return for their money, and this hRs 
caused a great deal of trouble hitherto. But now everything has heen put on 
a very satisfactory footing. Not only is the notioe to appropriate a ho.use. 
good enough,' but against that very notice an appeal has been allowed, and 
that must give a great. deal 01 satisfaction.. Then again in the matter of re-
pail"B, the honse-owner can have a Committee of Arbitration, and the con8ti. 
tution of the Committee of Arbitration leaves nothing to be desired From a 
ciecision of the Committee of Arbitration-and this again is very good-a 
ri{tht of appeal to the Civil Court hRS been given, and we can go up to the 
District Judge. What. more could a house·owner in a cantonment "'ant? 
Then again on the question of rent also we are to get the same value for our 
money, to get the Barna rent, as houae-ownen of the neighbouriD8 hOUfllelt:" 
Then in cases of dispute again there is the same Committee of Arbitration, 
and. the same right of appeal. Sir, everywhere, all along the line, we have 
been treated most fairly, and for this our unbounded thanks are due to the 
Honourable Mover, Mr. BurdOli, and I only hope that this Bill is but an 
ellmeat of what we expect from his generous nature in future in the· way of 
cBntonment manns. 

Mr, W ••• B1IIIMa111: Sir, I alBOCiate myself with every word which 
has fallen from the lips of Mr. Pyari Lal regarding the Honourable 
MI'. Burdon. 

lIr, II. BmoD: Sir, I should like very briefly to tha!k my Honourable 
friend", for the kind things they have 8aid about the Bill and about myself. 
But I think that it is only right to say that greater acknowledgments Me 
due to mv predeoe\sor, who really laid the ~  of Wapieoe of 
·refonns. whiCh I know h8S 6een vpy 8nxioully desired by tlie ·o\mera of 
louses in CanipnlD3nta. • 

• i 
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.. That ",a Bill further to 18mmu• the Cantonment.. (HouM·Accommodation) Ado, 

1IJ02, .. amended, be palled." 
• • 

The motion was adopted. 
• 

... THE COTTON TRANSPORT BILL. 

'rile JEoDourabl. 1Ir. O. A. IDD .. (Commerce and Industries Member): 
I beg to move, Sir, 

.. That t.he Report of ",e Joint Commit.tee on the Rill to provide for the restriction 
and conirol of the tranlpol"t of cotton ill certain circllJllltanoea, be taken into considera-
tion." 

Sir, this Bill has already been before the House on two occasions and 
on both of those occasions 1 have made a speech explaining the objects of 
the Bill. In the circumstances I do not propose to detain the House very 
long to-day. The Bill is a very modest measure. Some people indeed 
think it is too modest a measure. It is a very modest measure intended 
to give Local Governments, if they 80 desire, a remedy against a very real 
evil, namely, the evil of mixing cotton. As I have explained previously. 
this evil of mixing bids fair to ruin the reputation and, incidentally also, 
the price,of some of India's best staples. I wish to emphasise the point .. 
that though this Bill is a modest Bill, yet it should assist Agricultural ' 
Departments in the very beneficent work they are now doing in improv-
ing and maintaining the quality of staple cottons in certain tracts. For 
inKtance, 80me Members of this House may have seen in the course of the 
last day or two an article in one of the Bombay papers. That paper draws 
attt'lltion to the fact that the work done by the Agricultural Department hI 
Bomhay in the Burat and Navsari tracts, which is one of the tracts I may 
mention about which the Bombay Government is most nervous, has resulted 
in giving the cbtton of that tract a premium of Rs. 20 to 21 an acre over 
the cotton of the adjoining Broach tract. . And the article gocs on to say 
tbat there is a. da.nger th a.t , owing to this evil practice of mixing, the 
work which the Agricultural Department is doing in this respect may be 
entirely neutralized. Our Bill is an attempt to ena.ble a Local Govern-
ml'nt, it is faced with a problem of that kind, to apply at Rny rate a 
partial remedy.. I move, Bir, that the Bill be taken into consideration. 

Kr. E. B. L. Aplhotrl (Central Provinces Hindi Divisions: Non-
Muhammadan): I move, Sir: 

.. That. the :Pill be recommit.ted to !.he Joint. Committee." 

My object in moving this amendment is not in any way to deprecate 
the measure or to put any obstruction in itsp88sage. But, Sir, I find that 
there are certain apparent defects in the Bill that has emerged from the 
Joint Committee which I think cannot be &mended on the floor of this 
House. With this object, Sir, I move that the points which I will IlUggest 
h.ter, be taken into. consideration by the Joint Committee, to provide 
the necessary checks to safeguard the interests that may be concerned. 

~ Bill wll.en c!Jcdlared for public opinion had- a mixed reception. 
Some approved of iii while. others ltiepreeated it. .on the one hand 
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the Bombay millownera and . the Bombay Chamber of Comm.eroe welcomed 
.it "iih open anns, and not conient with that. they even took the 
Government to task for having delayed such a wholesome ~.  
OIl the other hand. ihe United Provinces and some peo,le in the 
Central Provinces were not satisfied with the Bill. and they thought 
that it was not a good measure and disapproved of it. Other provinces 
were quite indifferent to the Bill; and .generally the opinion was divided. 
Sir, the objects 'With which 'hi, Bill hal been introduced are very wholesome 
and desirable no doubt. mthe cofIfJon irade there baa beeJl fraud and 
dt:ception practised in the country, inferior cotton used to be mixe<l up "ith 
good cotton of reputation. But the measure which has been brought 
before us will creaie many other hardships and troubles ~  whioh 
it is necenary for us to provide safeguards. Many people think ib.at this 
measure will not be able t(l cbeck the deceit and fraud oomplained against 
while others think that it may hamper the internal trade of the country. 
Some people think that even the agriculturista, for whoee benefit this 
Jncasure has been introduced, will not welcome it as they will be hit hard 

~  it. For instance, only yesterday one of my friends said to me-supp08e 
u man were to cultivate 10llg staple cotton in a particular area. a portion of 
which may not be fertile enough for that particular variety and hence yield 
an inferior variety, while anot·her portion might yield a superior variety. 
How can that agriculturist distinguish between the two and separate 
them? There is also the objection, Sir. that the cotton growing area in 
)ct!rtain provinces is very limited and scattered. From these . ~  parts 
. the cotton has to be transported to central localities where ginning factories 
are located. Some people suggest that the cotton could only be improved 
by improving the agricultural processes and by the Agricultural Department 
rnd the fraud could be checkt'.d by the agents of mill owners specially 
deputed for the purchase o! superior cotton. 

The til'Bt of the difficulties in this Bill, as will appear to Honourable 
Members, is that the Bill provid811 the r$i.lway staff with ~ r  to pro-
hibit the transportation of any cotton from a place to any place in " notified 
area. No doubt, 88 the Honourable Mr. Innes has pointed out, very 
extensive powel'B have been given to Local Governments to notify areas 
lind to notify the variety of cotton that they may desire to prohibit or 
protect. But the power given under the Bill to the station staff is highly 
c:.tensive and undesirable. We not only give power to the railway staff to 
stop transport of cotton, but we also give them power to discriminate &s 
to whether the cotton ·handed to them for· tran.port was 1>r W88 not. of a 
.prohibited variety. For instance, suppose the Central Provinces Govern-
mt'nt noti.fies that the Berar or Aknl" area is R. protected area. And 
that short Fltaple cotton should be prohibited from entering or being scnt to 
that arca but long staplo cotton to be a protected variety, and not be 
prohibited. They may do this to prevent the admixture of short staple 
cotton with the long staple cotton. I go with a bale of cotton having long 
staple Rnd I give it over to the railway station master or to the goods clerk 
or any other railway officer authorised in this behalf to forward it to Berar 
area. I tell him' Here !s a bale of cotton. kindly forward it to A ~.  

Under the provisions in clause 4 the station master, if bethinks that the 
variety of cotton contained in this bale ill not of a variety that haa been 
notified. by the ~  88 the protected ft.riIet,-of oqtton, th reRult 
will be that that .tatUm muter might ,top the tri&eport of that cotton 

• 
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• • mm t.he station. Here we give the autllority to the station official to 
<liscriminate between different kinds of cotton. I may insist that tho 
'S;otton was good long staple cotton which is protected and not prohibited. 
til'he station master may say . It is a prohibited cotton and therefore I forbid 
d.' Moreover, Sir, he will be too prone to refuse the transport where 
cotton is h\nded over to him outside the notified &rea. For instpce, 
under a subsequent clause, Sir, we have also provided-probably in clause 
h"'.-8 penalty thut' if a station mllSter or station official were to allow 
the transport of prohibited cotton from being sent to a notified area that 
;station master or that 'station official will be liable to a penalty under this 
Bill. Now, in this case, Sir, we provide & penalty that if he lets cotton to 
be transported he will be punished. At the same time, we do not provide a 
penalty that if the station master or the station official were wrongfully to 
refuse to receive or transport it to that area he will be punished. There is 
no provision to that effect. All this goes to show that the Bill, as it has 
been put before us, is a defective measure and is not quite a perfect one. 
All of us, Sir, are fully cognisant of the corruption that went on during 
the period of control when priority certificates were required to be obtained 
for goods wagons. Everyone of us knows wttat mischief the railway officials 
].layed in those days. Con'Uption was prevalent not only amongst small 
'Station staff, bu\ even amongst some of the high offi.cel'l of the railway 
company. I do not mean to say that all the high officials of the railway 
b<>haved in that way or were corrupt, but there were 'to be found some 
officials who were corrupt. When such a thing could happen at one 
timt!. where could there he flBfctv or ~  at other times also 'for the nnn· 
recurrence of such a ~ at the hands of petty station officials who are 
not much literate and who cannot have proper power of discrimination be-
tween long staple cotton and shori staple cotton. I could very well have 

~ if any provision had been made in this Bill of giving such power 
only to some expert ~  authority or agricultural authority. But no 
such provision has been made. The Honourable Mr. Innes might say 
that the Local Governments may make rules in that respect, but I doubt 
whether the Local Governments can make rules for checking or controlling 

~ station officials for abuses under clauses 4 and 5. And, Sir, I submit 
that the safeguards or cheoks that we might put by way of amendments 
may not be sufficiently proper safeguards. It has also been seen during 
thE! last two or three ~ that when an amendment til moved and if 
there is any slight mistake in it, we are taken to task Bnd no such amend-
ment can suoceed. Onder these circumstances, Sir, it will be very diffi-
cult for us to put in proper amendments. Moreover very few amendments 
have been notified in this Bill. I do not mean to 8ay' that amendments 
have not been notified because there are no objections or imperfections in 
the Bill. I shaH be very much obliged if any Honourable Meinber can 
point out the safeguards that have been provided against wrongful actions 
on the part of the statiM officials in this Bill. I shall be very much 
obliged if Bny Honourable Member will point out the sBfeguBrds that have 
'been provided against the transport of cotton by road or by way and the 
agency that has been provided for in .this Bill. It might very well be said 
on behalf of the Govp.rnment that thIS agency could very well be declared 
by the Local Government, but may I know where the funds will come 
from? No .such 80trce of revenue has bMn provided here, and t,herefore 

• r submit that these imperfections could only be remedied if the Bill goes 
back again to the Joint Committee for amendments, With these words, 
Sir, I oommend for the cotlsiiftlration of the House that the Bill he recom· 
",itted to the Joint Confmittee. • 

. . -
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Xr. CIbaIrma: Tb.e original'motion was: 
.. That. the J&.port of the JoiDt Committee on the Bin to provide for tbe r r . ~ 

aDd control of the tnn.port of GOtt.on in certain circumat.lUIOeI, be taken into OOD-
lid.ation...· • 

Since when an amendment has been moved: ~ • t 

.. TLat tbe Bill be re-commiUed to t.h, Select Committee." 

Oapam K. V. SIUOQD (Bombay Millowners Association: Indian. 
Commerce): Sir, the intere.ta which I have the honour to represent have 
desired even stronger meaauree than those afforded by the Bill. :aut we 
accept.ed. ~ 88 it stand. 88 a step in the right direction. I confess, 
Sir. that I have been rather at a loa. to understand some of the remarks 
that have fallen from. the lips of the last speaker. He talks of growers 
who grow long staple and shari staple cotton and he appears to think. 
that this. Bill would caUile some grievance to these growen. I do not see 
anything in the Bill which prevents any pel'BOn from exporting from his 
district long staple .. well &6 short, staple cotton. It merely prevents any· 
body from importing soort staple cotton into " long staple distriot. As to 
the further point which the last speaker made 81 to the powers in the hands 
of tbe station stail, supposing that a consumer in a district wanted to. 
import cotton and wu in lOme doubt. as to wbether it would be accepted 
by tqe station master, his district being a notified area, there would be no. 
difticulty for him to obtain a license as is available under 'this Bill. The 
moment he h88 got his license, the stat.ion ata! have no power to withhold 
bis right to import. 1:Ie has, furthermore, the right under the license to 
import any sort of cotton that he may need for hiR purticular purposes. 
He may need in a 1008 staple area to import ahort staple cotton if he happen&. 
to have a mill there and under the safeguard. that is to say, by having 
a license, be is enabled t.<> do this. I therefore fail to see any reason, 
Sir, wby this Bill should be rooommitted to the Joint Committee and on. 
behalf of the interests, which I represent, I strorigly support it. 

Mr. B; B. B. JaQar (Berar Representative) : Sir, I rise to aupport the 
motion which has been madt· by :Mr. Agnihotri. It is very necessary that 
the Bill as it stands should be improved further. :From the opinions of 
the several Loca\,Governments that have been received, it appears that the 
Bill as it stands, if pall8ed. would be a dead letter and would not be availed 
of by many of the Local Governments. Mr. Agnihotri has only given the· 
opinions of two of the Local Governments. If I read to the Rouse the 
opinions of the .wiler Local Governments, I can positively say that the-
majorit,Y of the Looal Governments say that the Bill is either not necessary-
for their provUio .. or impracticable and unworkable. In the face of these 
opiuions of the Local Governments should we consider and adopt a Bill 
which would bft • dead letter soon after it is pused? Probably the Bombay 
Government alone i. wholeheartedly in support of this measure. And I 
think to ~ the wishes of only one province this Government should n'Ot 
adopt a Bill which will not, be of any use to the other provinces. r ~ 
over, the defects in the Bill have been pointed out by my Honourable 
friend, Mr. Agnihotri. I would add something more to what he has stated. 
Where is the classification of the v..nety of cotton wkich are to be pro-
tected? Is it to.be left to the Locar Government to specify the variet.ies . 
of the cotton or it it to be left to the Station Masters to whom the goods 
are oonligned to ~  the. variety of .~ is being cOQIJigned. The-
Bill itself does not make any prozision for the claaaification of the several 
varieties of CQttoa. The Indian Cotton Co61mittee have apecUically stated 
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that it should be the first concern to claaaify the' varieties of cotton before 
ally other thing is taken in hand. I therefOre consider that olassification is. 
n'oessary whether in this dr in any other Bill, because the present v.rietiea 
8f eotton are narned after railway stations or after provincea. ,For instance, 
the House JIlay be surpri'ted to learn' that the cotton which is known as, 
Bengal cotton does not gnw in B,engal at all. So I think it will be aesir-, 
able to have the classification of the varieties of cotton before we give 
r ~  to any area for growing that sort of cotton. Moreover, the evil, 

of mixture about which IK\much has been said is with the middlemen or the 
'ginning and pressing factory owners. It has also been recommended tha.t, 
there should be some Act to provide for the lioensing of ginning and 
pressing factories, and I think that legislation must also be considered along 
with this legislation, ~r  it would be of no use to pa88 this Bill without-
checking the malpractices in the ginning and pressing factories. 

The 18st speaker pointed out that there is absolutely no hardship to the 
cotton growers, but I think there will be a hardship to them in this way., 
Supp08e the Khandesh area is protected or the Berar area is protected for 
certain varieties of cotto.1. Up to now the ootton growers take their' 
cottOIl carts from one province to another, and he has only to cross the 
border to tllke it to the nearest cotton market, but if you give protection, 
to any such area, it will certainly cause hardship to the cotton growers in, 
the adjoining area. 

Moreover, in the definition of ' cotton,' cotton seed has been included. 
Cotton seed if restrioted wholesale would cause very great hardship to the· 
public. One of the Local Goverbments,-I believe the Government of: 
the United Provinces-has stated that ootton seed should be excluded. 
There is also this difficulty. Where cotton seed is imported for sowing pur-
poses it must be re.strioted, no doubt, but the wholesale restriction of im· 
porting cotton seed which iii meant for oil or to be used as food for cattle 
would be a great hardship to this province or that province, beoause it: 
would be very diffic\llt to deteot what cotton seed is imported for food,. 
for cattle or for seed. 

One of the provinces has also condemned the wording of section 4 because 
it gives too muoh disoretion to railway officers and I do not know how it can 
be removed by an amendment here cJr an amendment there. For this: 
purpose, therefore, it would be neoessary to recommit the ~  Bill to the, 
Joint Committee onoe &grun. The Joint Committee that was appointed 
consisted of 10 members, and the House will be surprised to know that 5, 
members had ~ taken part in the deliberations of the Committee at all, 
and out of the 5 members who have taken part, three represent Bombay. 
Of course I have nothing to say personally against anyone of them, but 
1 submit that all ~ provinces were not represented on this Joint Com-· -
mittee and the advantage of their experienoe has not been taken in regard' 
to this Bill. With these remarks, Sir, I support the motion before ~  
House. 

1Ir ••. S. Kamat (Bombay Central Division: Non-Muhammadan Rural) : 
Sit', I ~ the amendment. I believe both my friends Mr. Agnihotri' 
pnd Mr. Jatkar have entirely misconceived the object of the Bill. I do not 
think the Bill, 8R if has emergl'ld from the Select Committee, is so radically 

• defective RR to deserve a recommittal to a Joint Committee. Mr. Agnihotri 
SVokf:' shout the safegUards wh.ich he wanted. May I point out to him an 
unU!lUally good safeguard whieh this Bill introduces, namely, the safeguard' 
under clause 8? That.s the best safegvard which I can think of. II No-
notification' UDder section S or tule unaer section 7 shall. be Jssued by the· 
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-I.ocill Government' of any Gov6rnor's provinoe, unless it has been laid iJIl·, 
draft before the Legislative Council of tbe Province. and bas beeDBppl'Oved 
by a. Reaolution of the Legislative Council, either with or without modi&.--· 
tlon or addition, etc." I think, Sir, this IS a safeguard which we ou,gbt to 
value., No Local Government under tb.is ~  will be in a poeition to ,issue 

.any notification restrioting the t.ranBport of cotton unless the Members of 
the Local Legialative CoUDoil get an ~ r  to see tbe draft. 

Mr. Jatkar'IJpoke about the 'claasification of co*n, and he thought that 
~ r  Station Muter on every railway should be convonant or should be 
made obDvenant by rules or by the Aot with an the thousand and one 
vurieties of cotton in tbe country. I 'believe, Sir, it is a task so stupendous 
that no Act· or RaHway Administration CRn ever hope to accomplish: All 
tbeBe things could be' done with reference to specific tracts of the country 

,"Only by the Local Government of the province, by special notifications and 
with. the COIISent of the Legislative COlmcil of the province concerned. 
That is, I believe, the safest safeguard whioh ~  can think of. 

Then again Mr. Agnihotri seemed to labour UDder another misapprehen-
sion. He seemed to think that under clause 4 of this Bill the whole 

-responsibility of determining the quality of cotton is thrown on Station 
Masten.. Sir, the Bill attempts to do nothing of that sort. The only duty 
of the Station Master under this Bill will be to ask for &' licence from the 
('onaignor. If the consignor is honest enl)ugh, he will be able to ptoduce 
hi!! licence, and I don't think Mr. Agnihotri is against the principle of 
lioensing. At the beginning of his speecb he admitted that the objects of 

~ Bill were good. He also admitted that .the transport of cotton ought to 
\Ie checked. He&l80 admitted that ii could be checked onlv under a 
system of licences. All these thl'ee premises being granted, i believe it 
follows that somebody must issue ~  and the duty thrown on the 
'station maateJ: is only to see that the consignor \las got a licence in his hands. 
"J'he tenos and conditions of the licence will be detennined by the Local 
Government and placed in draft before the Legislative Council, 80 that 
·every condition in the licence, the very form of the lioenoe, will be shown 
to Members of the Legislative COUDcil. I believe tbat is a pretty good 
Bufeguard. • 

Then Mr. Jatkar spoke about the growers' inconveniences and hardships. 
I do not know where the hardships for the grower comes in. The 'Bill does 
Lllt check the cultivators from growing any particular variety of ootton. 
They can sow in their fields. even side by ;,zide, and aore by acre, any class 
m variety of cotton. The only attempt which the Bill makes is to prevent 
smuggling under a false name and consigning under false pretences. I 
lwlieve, Sir, cotton, especially when it ill exported, is getting a bad name if 
the whole cotton is mixed up artd adulterated with different varieti8l. 
What we want to save is the name of Indian cotton, partiCUlarly in foreign 
-countries so that we may got a good price for it. Secondly there is often 
r ~  in the cotton seed which the .cultivator gets. , CottoD il mixed 

in girining and pressing factories under this ProccfHi of Imugglins. The 
Sf'OO which the cultivator SOWII in the fields is after an not. pure, goodaeed 
oi 8 good quality but it is mixed seed which comes frolDttginning factories, 
fIf.d therefore the crops which he realises are never pure, unadulterated 
('otton which he exports, with the result that he suften by this process of 
mixing of seed. It,is therefore to his. r .. . .~ Bill. I do ~  
tbink anything would be gained by recommitting .thia BiD to tbe ~ 
~  and, ~  an my friencf ~. Ap.ihotri tbouP.t that there were , 
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fl!rious diffioulties in the Bill, he could ha'¥l sent in aIJy. numher.of amend· 
ments. I see, however, that there are only two ot: three amendments in bis. 
name showing that either hll or his friends had very little else to suggest to. 
improve the Bill, and from this very fact I think we can take it for granted . 

• tJ4&t nothing can be gained by recommitting it to the Joint Committee. 

• 

The Bcft:aoarable Mr. O. A. Inn .. : I desire, Sir, to add a few wlft'ds in 
support of what my friead, Mr. Kamat, has said. I wish to make this 
point. Mr. Agnihotri and Mr. J atkar in their speeches both attaok what. 
1 might call the whole scheme and the whole principle of the Bill.· It is. 
no use sending points like that to a Select Committee. A Select Com· 
mittee must work upon thL assumption that the scheme of the Bill, the 
g4'!neral principle of' the Bill. ha.s been accepted by the House. A Joint 
Committee could not alter materially our clausell (4) and (5). They could 
not deprive the station mt<st·er of ,the power we give him to refuse a con· 
signment of cotton unless if. -is accompanied by a licence without altering 
thtl whole scheme of the Bill. A point of that kind, Sir, is a point which 
hUll to be decided by the whole House. 'I'his is a Bill of only 7 clauses. 
It ill not a very difficult Bill to understand and I think, Sir. that this House 
i .. quite oompetent to deal with the points raised by Mr. Agnihotri. 

I desire to make just <ntl other point. Mr. Jatkar pointed to the fact. 
that 8 out. of the 4 non·official members of the Select Committee had. 
come from Bombay. He suggested that the Bill had been drawn up in 
the interests of the Bombay cotton trade and the Bombay mill owners. 
Now, Sir, that is entirely untrue. 'l'his Bill is intended largely for the 
benefit of the growers. Does Mr. JatkBr realise what are the evils that. 
we are trying to meet? One of the evils is the dishonest middleman. 
He rails cotton from a short staple tract to a station inside a well known 
long staple tract. He thereby gets on his bale the station mark of the 
long staple tract. He thereby gets a better price for his cotton, but in the 
process he helps to destroy the reputation of the cotton in that long staple· 
tract. Again. cotton from a short staple traot is railed to a long staple 
tract and is there miJ:ed with cotton of the superior vapety. Again, it is, 
fraud pure and simple and again it is the cultivator that suffers. And finally, 
and this is the worst of all, you get unginned cotton railed from a short. 
staple tract to a long staple tra.ct. The cotton is ginned in the long st8ple-
tract. It is mixed with L ~ long staple cotton and gets the' higher price. 
Again, it is fraud. And the seed is used for sowing in the long stapled: 
tract. Thus you set up " process of deterioration .in the whole of the-
cotton of that tract which it may take years to arrest. I say without fear 
of oontradiction that the purpose 8nd object of this Bill is to maintain 
tbe reputation of our best cottons in India. ·It is a Bill which offers Local 
Governments a remedy it they desire to use it and it is for eaoh Local 
Government and local Council to decide whether they will apply the remedy 
which we offer them. But let no one in this House say that we are here 
introducing a Bill against the interests of the cultivator and solely in the, 
interests of the trade. for it is not true. I submit, Sir, that tllis amend· 
ment should not be acepted. 
• Mr. 0h&Irman: Amendment moved: 

.. That the Bill be. re·committed to the Select Committee." 
'rhe question is that'th'lt. amendment be made. 
The motion was negatived. • 
Clauses 1. 2 and 8,· as mtehded by the Joint Committee, were added to. 

the Jiill. .• .' • • 
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Ill. K ••• lao .6p1botrl: Sit, I beg to move: 
.. That. to Iub·clauae (1) of clalll" 4 tho foUowing provilO be added: 
• Prl)Yided that the rail_y official. 10 refllain. o ,hall without Qy . .r ~  

·delay ~r  the C1 ~ and the authority ent.itled to grant a lieen.. for traDlport., 
the fact of lueh 8 refuaal tnd thall carry out. t.be order that the licenlling aut"-itY 
°mav QUI direotina him to 10 receive for va,ri .. , or to 10 forward, or .How the cottol' 
-to \,e 10 carried '.T' 

Sir, in cle.uae 4 of the Bill we read : 
.. t.be atalioa mut.er of any railway lIt.tion or auy otber railway I181'Vant reaponaible 

for the bookinl of ,ood. or parcel. at. that ution may refule to receive for carriar 
,.t, or to forward or allow to be carried on the railway frolll, that atation auy cotton 
·eonsigned a notified at.atiou, being cotton of a kind of wliich delivery at III1cb notihd 
mtion haa been probibitefl, unleM both atation. are in the .. me protected area, or 
WIle. tile coaaip:w proclucu a certiled copy of a licenee for the import of the ootton 
into the protected area in whicb ancb notified ,tati!ln il aituat.eci." 

Sir, as will appear from what I have read out, the station master or a 
railway official can refuse to receive or to tr&l18port the cotton cO.Df>igned 
to any notified area, if it is cotton of a kind of which the delivery at such 
~  atation haa been prohibited. Sir, when I moved my ~  
for the °recommittal of the Dill to the Select Committee,' the Honourable 
Mr. Sassoon and the Honourable Mr. Kamat were pleased to say that the 
licence would have to be produced before the station master and on st.>eing 
that liccnce the consignment would be received or transJ>orted. But, Sir, 
on reading this clause. I find that the cotton that has been prohibited from 

'bt.>ing sent to a notified arca requires a licenoe. but for ootton of a 
variety that has not been prohibitt'd from being transpbrted to 0 that area 
no licence is nee&sary. And so the difficulty would coml' in where any 
consignment of thc variety of cotton that is not prohibited from being aent 
to that particular area. is tendered to the railway official for transport, In 
that case the official may be pleased to say that in his opinion the cotton ten· 

·dered to him W88 of a different variety or of the prohibited varioty, and he may 
refuse to r~  it for transport. This point was not ct-c8J'l'Id up bv any 
of rr(v Honourable friends who oppostld that motion. Neith(>r wa; this 
point touched bv the Honourable the Commerce Member. If we I!IOV 

that the licence 'could be applied for and was required even for such ~ 
o variety of cotton, then there will be Bnother difficulty. Every place 
i .. not expected to have a licensing authority. It is only big places or tbt.' 

o large trade centres that may be the headquartel'll of the licensing authority 
and the dealer, the trader or ~ agriculturist or the cotton grower. who 
,,'antos to tran8port that cotton, shan have to go t.o that Jicensing authority, 
and shall have to request him to have am inspection of the variety of eotton 
that he wants to transport Bnd to give him a Jir.ence and Onlv when he is 
"blE\ to 0 satiaty the JicentllTlg authority he would be entitled" to trnnAport 
that cotton to such a station in a notified area but nnt otherwise. This 
win necessarily involve much inconvenience and trouble to the dealers. 

'The Honourable Mr. Innes said that 1 objected to the principle of the Bill. 
Not in the least: far from it. I do welcome the principle on which this 'ill has been hosed anel, if I hail any objection to the principle bf the 

o °BiII, I ,,'ould not have requcsted for its recommittal to th", Select Con'l' 
mittee but I would have oppOlled it outright. If my fhterpretation of tllis 
, • II section is correct, tbe station 0 master bas to discrimil\ate and 

P.. find 0\1t for himself and to judge whether or not the oonsign: 
ment of cotton that is produced ~ r  him i .. one of the prohibited varieties. 

'The consignor ~  and says ... fbi. i8 ~ of the f>rohibited variety .. while 
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'-Ae . ~  master ssys, .. This is of the pJObibited variety and I refuse to· 
:receive it." Where is the remedy? My friend Mr. Kamat said that ~ 
"Should obtain a licence and then produce it. But if he thinks that it is of 
" variety which is not prohibited, where is the necessity for a licence? If 

-h", got'.3 to the licensing Imtbority, that officer will ~  .. Well, I am only 
required tOtgl'ant lit ~  tor such varieties of cotton ~ may be prohibited. 
from going in,to a particular notified area." 'l'herefore, . I submit, Sit, that 
this state of things will lea i to real hardship to agriculturists and to persons 
\\ ho may have occasion to ,consign goods Ilt wayside stations. With this 
view, Sir, 1 propose a safeguard in the form of a proviso to clause 4. I am 
conscious of my ~  in the English language, and it is just possible 
-that my Bmendment may not be in (\ proper form or I;>e properly WOrdell. 
But my sole object is that there should be a check, a safeguard, over the 
-station official when he refuses to receive or to transport, a consignment of 
'i.·otton, and that that lIafe;cuard should be providt'd in the. Bill. That is my 
objf'ct, and with that ) ~.1 move the amendment that in csse the station 
official refuses to receive Bueh consignment, ~ should infonn the consignor 
and at the same time Iw should send an intimation to the licensing authorit.y, 
"ifl any, apPt-)inted within the area and t1,l8.t such licensing authority's orders 
shall hI' tinal in that respeot, and that if the licensing authority issues Q 

license to him or advise.s the station master to transport that cotton, then 
"the station master should obey him. That is the r ~  which I wilo1h 
to put in. With these words, Sir, I put ,my amendment before the House 
'for consideration. 

Tilt BoD01I1'ablt JIr. '0. A. lDQ.: Sir, Mr. Agnihotr;, has so complp.tely 
nlisap}Jrehf'Ddei the St'Opc of this clause that I find it rather difficult to 
answer him. Mr. Agnihotri appears to be under the impression that certRill 
r ~~ of COt.tOfl will be allowed to be imported into a prohibited area Rnd 

that otht>r varieti('8 will not be 110 allowed, Bud that it will rest with the 
unfortunate station master to decide whether any ,particulat consignment 
which is offered to him for carriage belongs to the prohibited or to the 
non-Jlrohibited variety. Let me assure Mr. Agnihotri that we intend no 
"Such thing. We have defined" ootton .. in clause ,2 (c) as meaning every 
kind of unmanufactured ootton; that is, ginned aDd unginned cotton, cotton 
waste and cottO)) seed. W.! have adopted that partiCUlar foml of definition 
ill order in clnuse 8 to allow a Local Govemment. to exercise its di!lcri-
mination whether it IIhould prohibit the import into the notified area of 
,every kind or only of one kind of cotton. The Local Government may 

R~  that in a particular l'1ea80n, they will allow cotton seed to come in 
without any restriction, or they may allow cotton waste which may be 
required for some particular purpose. But the Loctd Government will not 

,"BV that particular varieties of ootton may come in under license and other 
w:rieties may not. We recognise that in" these notified areas there 9l8ybe 
mills which mBy require for perfectly legitimate purposes cotton from 
'Outside. What will happen then is that the Local Government will issu!.' 
through a licensing authorit.y 1\ licence to that mill to import so much. 
'C(ltton into that area. (Mr. K. B.l.J. A!lnihotri: "Any kind of cotton"?) Yes 
lI)IY kind of ootton. When the ootton oomt:B before the station master of the 
consigning station, the only obligation that we lay ul'on him is to ~  
whether or not th.t particulBr consignment is covered by a propel' licellce 
from ·the licensing authoritv. The station master will have no other dut" 

• than to see whether or DQt the oonsignment is covered by a ·!i2ence. ~  
will have nothing to do with4he variety of. the cotton 6r anyt.hing of that 
"'kind. Hie ,duty is pedectly; clear. An\ the ,reqon why we have had to . -
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put in this alause is tWa. Under the Railways Act, every railwlAY adminis-
tration is required t-o provide reasonable facilities for the transport and 
carriage o( goods. 'l'htt raih\ 8y administrations are not enti'}ed to refu.e b 
receive goocIa for oarriage unless they are particularly dangerous goodaflit1. 
"'hick oase they may rec<,lve it on conditions. But ordinarily, a g\Uleral 
camer like a railway administration !Dust receive the goods, a.nd that is 
why we propose to empower the station master to refuse to receive cotton 
for consignment to a notified area eXcept when there is a licl"nce. We 
Dlust mue provision for that in this Bill and that is why we have put in 
the W()rds •• Notwithstanding anything contained in the Indian Railways. 
Act. ,. Now this amendment suggests that if the railway official ~  

to receive cotton which is not covered by a licence, and which it is proposed 
to send to a notified area, he should at once without delay inform the 
consignor of the fact. There is no need to provide anything of that kind. 
'Vhat happens whell you take goods to a railway station? You tender it. 
If it is refused, you are told on the nail why it has been refused. More· 
over, in all these cases when a notification has been issued by the-Local 
Go,'emment, that notification will be communicated to tbe railway adminis-
trations and posted up in all goods sheds. Then it is suggested t.hat th& 
station master must infonra the licensing authority. in order presumably, 
that the licensing authority may issue a licence if he 80 think. fit. That 
i .. not the job of the station master. That is for the person who wishes to 
consign ('otton. If he has got any particular reason why he wants cotton: 
to get into a part¥ular area, it is for him to go to the licensing authority 
in that area and get the necessary licence. I do not see that· there is the 
sligh est. neceUity for making the amendment suggested b, Mr. Agnihotri. 
AM I have pointed out. Mr. Agnihotri has entirely misapprehended tho-
whole scope of this clause I 0pp08C the amendment. 

111'. E. B. L. ApIhotrl: Then may I know why you have inserted the 
words .• being cotton of a kind of which the delivery at such notified station 
has been prohibited •• ? If you were to omit these words, then the interpre. 
tation which you suggest will be correct. But 10 long as you retain those 
words. you give tbe atation master diaoretion to find out whether the cotton 
is of that variety or not, . 

ft. BoDaarable Kr. G •. A.IIm .. : It is explained bv C1aUAe 8 of the Bill. . .'_ .. 

JIr. 0Ilal'rmaD: The dlnendmentbefore the HoUle is: 

.. That to nb-c:lr.uH (1) of c:Iaaae 4 the following provilo be added: 
'ProvicJecl that tb. railway oiIIcial. 10 refusing aball without any IlIlHallOD&bJ& 

delay inform the c:on.ignor and the authority entitJeii ta grant II lieen .. for tru'port,. 
the fact of .oeh _ ref",a) and Iball (larry oat tbe order that tbe ·ItOeuiD, authort., 
may pais direet.in, him UI 10 reeen.e for carria,. or to 10 forwarel, or allow tla. eoUort 
to be 110 earried . " 

The question is that that amendment be . ~ 

The motion was negatived . 

. ,Mr. OhalnDaD: The question is that claUH 4, as 'amended by the Joint 
Committee, do stand part of the Bill. 
The motion was adopted. .. 
Kr. E, B. L. ApIhotrI: Sir, my lIecond amendment i. similar to the 

('ne tha.t t moved before. The Honourable ) r.~  W&ll pleased to point 
out ita answer to my amendment ,deAling with tbe \11eeessity for iaformatioD , 
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to'he ~ r that the consignOr' was infol'BR.ed at the moment his consign-
mE'nt was refused and not booked. But hhe Honourable Mr. Innes I regret 
~ say hal not seen to this ~  there are three stages when the consignment 
'f>uld be refused. The statIon master may refuse to receive or to forward 
or "0 allow it to be transported. Me may receive It and may subsequently 
disallow its transport. It may happen like that, and therefore such infor-
mation was necessary, but 8£1 the clause is thrown out, I need not say·any-
thing further. I beg to move: •. 

.. That in clause 5 the follow in, pr\)villO be added: 
'Provided that t.he railway officials 110 refuling the delivery of the cottoa Ihal4 

without any unreasonable delay, give an int.imation of such refusal to the conaipee 
and the authorit.y entitled to grant a license for t.ranlport and shall not. retlU'D the 
cotton but will gh'e delivery to the consignee if 110 ordered by the liceD.liDg 
authority· ... 

The Honourable Mr. Innes has pointed out that I am under a mis-
apprehension as to the railway station official's right to judge or find out 
fur himself the quality or vuriety of cotton consigned, but he has done me 
nll injustice in not looking to the subsequent insertion made by the Joint 
Committee and to its effect on clause 4 lind to its effect on the whole of 
clause 5. If the insertions had not been made, the station official would 
have on non· production of the licence been simply entitled to refuse the 
dtJivery or refuse to receive for transport, as the clause in the Bill had a 
provision that unless both the stations be in the notified area or the 
consignor produced a licence, the railway official could refuse. He could 
have dont1 that even before, but by tins insertion you do give him further 
rllwer to discriminate and find out for himllelf the var,iety of cotton consigned. 
'l'he moment tile Local Government notifies that a particular variety of 
cotton is prohibited from being Rent or traJlsporteq to a particular area, it 
will certainly mean according to my interpretation that be shall certainly 
be justified in making that discrimination aud finding out for himself whether 
or not that particular variety of cotton has been prohibited. In the 
subsequent amendment that I put before -the House I provide that if the 
delivery has been refused, thtl consignment should not, ip80 facto, be reo 
tumed to the station from which it had beE':n received but the station official 
should inform the licensing authority and the consignee also in ?rder to 
enable them to take such steps that they may be pleased to take 10 order 
to have the delivery made. With ~  words, I commend my amendment 
again for the consideration of the House. It will be very hard for the 
consignee to hnve the goods transported back to station from which 

, they emanated oven though, in the meantime, he may be taking steps for 
obtaining a licence from the licensing authority. Therefore, it is necessary 
tllat the consignee should be intimated and at the same time the licensing 
authority should also be intimated ,)f the refusal of delivery of such conlign-
ment to the consignee. With these few words I move my amendment. 

ft, BoDourable 1Ir. O. A. IDDes: Sir, Mr. Agnihotri spent the greater 
pan of his speech not in dealing with the amendment to clause 5 but in 
expressing his dissatisfactio'l at the rate of his amendmenti' to olause 4. In 
the ciroumstances, perhaps, I need not speak at any great length upon the 
amendment to claul6 5. 

• I should like the House to consider what the objects of this Bill are. 
They are, as I have said, to stop a real ~ to our ,cotton in India, a 
danger which is based upoa IIPfraudulent praotlOe. We have been aocund 
in this Bill of not ~ r enough. ThV Bill is an experimental Bill and 

~ • D 
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we have deliberately mach the pentUty 88 light 88 possible. There is no 
penalty at all upon station master who forwards ~  not covered by a 
licence. But a statutory obligation is placed upon t.he station muter of tJle· 
receiving station. All that he is required to do is to return the cotI>n. Surely, 
we ~  not have a Bill which is much more lenient than that. But 
1\1r. Agnihotri wishes to destft:>y the effect I)f even the modest measure which 
we propose. He Wishes the station master to delay and to inform the 
consignee and to give him a chance of .obtaining a license. Surely. that is 
unnecessary. The cotton will have to W81t for 14 daYR. The consignee, if 
he is an holiest consignee or if his license is wrong, will have that period in 
"hich to appeal to the licensing authority. But I wish again to say that it 
is not the business of the station master to have any concem at all 9.';'th the 
llcensing authority. The duty laid upon him is perfeetly clear. It is to 
aee whether or not a particular consigIlment is covered by a license. Sir, I 
hope that the House will not accept this amendment. 

The motion was negatived. 
Clause 5, 88 amended by the Joint Committee, was added to the Bill. 
:Kr. E. B. L • .lpIhoUl: Sir, I beg to move an amendment to clause 6 

which is tQ this effect: 
.. After the word. ami fipre • lub·lI'!Ction (1)' t.be words and figure • of section 4 

AIld' be inaert.ed." 

Clause 6 provides for pc:nalties for' the import of prohibited cotton. °It 
also provides that if any station master allows aelivery of cotton in 8 notified 
area, of B variety which has been prohibited by the Local Government, 
that station official is liable to a penalty under clause 6. I regret to suy that 
I have not yet been convinced that clause 4 dOI!s not serve ... (Luughter) 
I beg to revert to clause 4 because I move an amendment for the inclusion of 
that clause in clause 6, and with. that view I am constrained to make a 
comment on the wording of clause 4 again. If the insertion printed in 
italics in that clause ~ not been made, clause 4 would have had the same 
interpretation as has been given by the Honourable, Mr. Innes. but by that 
insertion, I am still of the same opinion, that you' authorise the station 
officials to discriminate tho variety which has been prohibited from the 
variety permitted by the I..ocal Go"emrnent. If my interpretation is correct, 
in that case I submit ~  the insertion of sub-clause (1) of clause 4 is 
absolutely necessary in clause 6 also. If the station master wrongly or 
maliciously refuses the tracsport of cotton or does not allow the cotton 
other tman the prohibited variety to be transported from his station to a 
station in the notified area he should be made equally liable to, the penalty 
as has'been provided for !n the case of his giving delivery of the prohibited 
cotton within the notifiei area. Therefore I submit that the penalty 
should also be provided again.t a .tation master ,wrongfully refusing. to 
reoeive the cotton or to tranaport it to a station in the notified area. Tbi. 
will provide a check on the railway official who would otherwiJIe be prompt 
in refvsing until he is bn'bed or satisfied otherwise, ana this wiD lead to 
much ,:Cotruption and obstrucstion of r ~ '.' 

1Cr. 0QInDaD: You are moving all the clauaea (a)db) and (0). Otherwise 
it will be ,meaningless. ' , 

1ft" ~  •• 'L. Apiuaotn: It ~  to' ithe ~ . If ~) ".us 'then 
the others go. - ' • " 

It • 



, . ". THE COTTON TRANSPORT BILL • • 
JIr. 0hainDaD: Then they have been moved together. 

I JIr. E. B. L. ApIho\rl: You may take it that way, Sir. . . .' 

The Holourable lIr. O. A. InD .. : I have some difficulty in undemand· 
ing what is intended by this amendment. Mr. Agnihotri is still harping 
upon the failure of his amendment to clause 4: and apparently he wishes 
br this amendment to clause 6 in some way to achieve the object he had in 
Vlew when he proposed hi3 amendmtlnt to clause 4. Shall I be in order 
in "'gRin explaining away hiM difficulty in regard to clause 4. 

:M r. OhaIrmaD: 'l'hat IS not necessary. 

The HODourable lIr. O. A. Inn .. : At. any rate his amendment to clause 
6 is as follows. He wants in clause 6 to introduce 8 penalty for a station 
master who refuses to forwllrd cotton. That is not within the scope of this 
Bill. As I have explained we are placing in this Bill II statutory obligation 
upon a station master at II receiving station to refuse the delivery of the 
cotton unleslJ that cotton iR covered by a licence. Naturally when we 
place 8 statutory obligation upon aD officer or upon a person we provide a 
penRlty for that person. Mr. Agnihotri wants us now to revert to clause 
.,:. and waut .. us to provide that. 11 station master who refuses to forward cotton 
improperly should also be penalised. Mr. Agnihotri however has not 
realil'lod that matters of ~  kind should be dealt with by an amendment of 
the RnilwaYR Act or of the Curriers Act. I am not quite sure which it is 

. It is unner these Acts that Railway Administrations have to provide reason· 
able facilities and if any ponalty is to be provided when those facilities have 
bel'll withheld improperly by a station master, it should be provided by an 
amendment of those Acts and not by introducing entirely unnecessary sen· 
tences into a clause of thilJ Bill which is intended for an entirely differellt 
purposc. 

lIr. Ohalrman: The motion before the House is: 
•.. That in clause 6: 

(tI) after the words and figure • sllb-llection (1)' the worde and figure • of section 
4 and' be inserted; . -

(6) after the words • upon him' the words • refuses to receive, forward or allow 
to be carried, or returns or' be inserted; ,. 

(c) after the words • other person' the words • fails to carry out the order of the 
licensinl aut.hority· be inserted." 

The motion was negatived. 

1Ir. OhalnDan: The que&tion is that clause 6, as amended by the Joint 
Committee, do stand part of the Bill. 

The motion was adopted . . 
Mr. OhalnDaD: The question is that clauses 7 and 8, as amended by the 

Joint Committee', d,. sta.nd part of the Bill. 
The motion was adopted . 

• 
Mr. oJialrman: :rhe ~ is that clause 9, the ~ of the Bill, and 

the Preamble of the Bill cio sta.nd part of ~  Bill. 
ad d •• • The motion was opte. 



1720 . LBOISLATIVB A88BKBLY. [80TH JAN. 19t8. : ' ,. 
'!'he JE0D01Il'Iblt 1Ir. O. A. IIlIIu: Sir, I move that the Bill, as amended,l"" 

be passed. • 
Mr. OhalI'man: The question is that the Bill to provide for the restl'ic-' 

tion and' oontrol of the transport of cotton. in certain oiroumatanoes, .,.. 
amended, be passed. " • The motion was adopted. 

The Assembly then adjourned till Eleven of tM Clock on ~ 
'he 8lat January, 1928. . • 
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